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LOK SABHA DEBATES

LOK SABHA

—

Thursday, November 4, 1976/Kartika
13, 1898 (Saka)

—

The Lok Sabha met at Eeven of the
Clock

[MR. SPEARER in the Chair]

PAPERS LAID ON THE TABLE

NoriFicaTioNs UNDER TAMIL NADU
Curr Funps Acr, 1961 WITH STATE-
MENTS FOR DELAY

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): On
! behalf of Shri Pranab Kumar
Mukherjee,

I beg to lay on the Table—

(1) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-
section (4) of section 63 of the
Tamil Nadu Chit Funds Act,
1961 read with clause (c) (iv)
of the Proclamation dated the
31st January, 1976 issued by
the President in relation to the
State of Tamil Nadu:—

(i) G.O. Ms 6564 publisheq in
Tamil Nadu Government
i Gazette dated the 4th Decem-

| ber, 1974.

(ii) G.O. Ms 490 published in
Tamil Nadu Government
Gazette dated the 14th May,
1975.

(iil) G.O. Ms. 734 published in
Tamil Nadu Government

Gazette dateq the 13th June,
1975 making certain amend-
ments to the Tamil Nadu Chit
Funds Rules, 1964.

106 L&—1

2
(iv) G.O. Ms 1183 published in
Tamil Nadu Government

Gazette dated the 8th Sep-
tember, 1976 making certain
amendment to the Tamil
Nadu Chit Funds Rules, 1964.

(2) Two statements (Hindi and
English versions) showing rea-
sons for delay in laying the
Notifications mentioned at (i)
to (iiiy above.

[Placed in Library. See No.
LT-11498/76].

NOTIFICATIONS UNDER TAwmIL Napu

BuiLpings (Lease ano ReEnT CONTROL)

AcT, 1960 WITy STATEMENTS FOR DELAY
AND NOT LAYING IN HInpr

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI H. K. L. BHAGAT): I
beg to lay on the Table—

(1) A copy each of the following
Notifications under sub-section
(5), of section 34 of the Tami!
Nadu ~ Buildings (Lease and
Rent Control) Act, 1960 read
with clause (2) (iv) of the Pro-
clamation dated the 81st Janu-
ary, 1976 issued by the Presi-
dent in relation to the State
of Tamil Nadu:—

(i) G.O. Ms 729 published in
Tamil Nadu Government
Gazette dated the 30th March,
1976 making certain amend-
ments to the Tamil Nadu

Buildings (Lease and Rent
Control) Rules, 1974,

(ii) G.O.R. No, 1700 published in
Tamil Nadu Government
Gazette dated the 28th April

1976 making certain amend-
ment to the Tamil Nadu
Buildings (Lease =m1 Rent
Controly Rules, 1974,
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(2) A statement (Hindi and Eng-
lish versions)—

(i) showing reasons for dclay in
laying the above Notifica-
tions; ang

(ii) explaining reasons for ~not
laying the Hindj wversion of
the above Notifications.
[Placed in Library. See No.
LT-11499/76].

REVIEW AND ANNUAL REPORT OF
HINDUSTAN PETROLEUM CORPORATION
LD, BoMBAY FOR 1975 WITH STATE-

MENT FOR NOT LAYING IN HinbdI
—

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARD): I beg
to lay on the Table—

(1) A copy each of the following
papers under sub-section (1}
of section 619A of the Com-
panies Act, 1956: —

(i) Review by the Government
on the working of the Hin-
dustan  Petrcleum Corpora-
tion Limited, Bombay, for
the year 1975.

(ii) Annual Report of the Hin-
dustan Petroleum Corpora-
tion Limited, Bombay, for
the year 1975 along with the
Audited Accounts apg the
comments of the Comptroller
and Auditor General thereon.

(2) A statement (Hindi and Eng-
lish versions) explaining rea=-
sons for not laying simultane-
ously the Hindi version of the
above documents,

[Placed in Library. See No.
LT-11500,76].

AnnvaL ReEporT oF UniTer INpia FIRE

aND GFNERAL INsurance Co. LTp,

Mapras ForR 1974 wrtH AubiTep Ac-
COUNTs AND AUDIT REPORT

SHRIMATI SUSHILA ROHATGI:
" beg to lay on the Table a copy of
the Annual Report (Hindi and Eng-
lish versions) of the United India
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Fire and General Insurance Company
Limited, Madras, for the year 1974
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of section G19A of the
Companies Act, 1956. [Placed in
Library. See No. LT-11501/76].

NatioNaL HiGEWAYS (AMENDMENT)
Ruies, 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPFPING AND
TRANSPORT (SHRI DALBIR
SINGH): I beg to lay on the Table
a copy of the National Highways
(Amendment) Rules, 1976 (Hindi and
English versions) published in Noti-
fication No. S.0. 880(E) in Gazctte
of India dateq the 18th October, 1876,
under section 10 of the National
Highways Act, 1966, [Placed in
Library. See No. LT-11502/76].

Ruseer (AMENMENT) RuLnes, 1976
AND ANNUAL REPORTS OF RUBBER
Boarp, CorfFeEe BoarRp anp CARDAMOM
Boarp, COCHIN FOR THE YCAR 1974-75

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): I
beg to lay on the Table—

(1) A copy of the Rubber (Amend-
ment) Rules, 1976 (Hindi and
English versions) published in
Notification No. G.SR. 1497 in
Gazette of India dated the 23rd
October, 1976, under sub-sec-
tion (3) of section 25 of the
Rubber Act, 1947. [Placed in
Library. See No. LT-11503/
76].

(2) A copy of the Annual Report
(Hindi and English versions)
on the activities of the Rubber
Board for the year 1974-75.
[Placed in Library. See No.
LT-11504/76].

(3) A copy of the Annual Report
(Hindi and English versions)
of the Coffee Boarg for the
year 1975-76. [Placed in Lih-
rary. See No. LT-11505/76f.
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(4) A copy of the Annual Report
(Hindi and English versions)
on the working of the Carda-
mom Board, Cochin, for the
year 1974-75. [Placed in Lib-
rary. See No. LT-11506,76].

11.02 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF THE

. HOUSE
(i) MINUTES

SHRI K. SURYANARAYANA

(Eluru): I beg to lay on the Table

Minuteg of the sitting of the Com-
mitee on Absence of Members from
the Sittings of the House held on the
8rd November, 1978,

(iiy THERTY-FIRST REPORT

SHRI K. SURYANARAYANA, I
beg to present the Thirty-first Report
‘of the Committee on Absence of
Members from the Sittings of the
House.

PUBLIC ACCOUNTS COMMITTEE

;Two HUNDRED AND THIRTY-NINTH
REPORT

SHRI N. K. SANGHI (Jalore): I
beg to present the Two Hundred and
thirty-ninth Report of the Public
Accounts Committee or Excesses over
Voted Grants and Charged Appr-
‘opriations disclosed in the Appro-
priation Accounts for the years
1971-72 and 1972-73 relating to the
Government of the Union Territory of

Pondicherry.

COMMITTEE ON PETITIONS
RePORT AND MINUTES
SHRI BIBHUTI MISHRA (Moti-
hari): I beg to present the following

Report and Minutes of the Committee
on Petitions: —

(i) Thirty-fourth Report; and

(ii) Minutes of the Eighty-third
to Eighty-ninth Sittings.

PETITION RE. ALLEGED ATROCI-
TIES ON SCHEDULED CASTES AND
OTHER WEAKER SECTIONS OF
BHOJPUR IN BIHAR
s UR@EaR el (gaAr)
weam wgrea, @ fage & WA9T
foq & wagfas wfedi qar 99
FRAAL J 7 wqq Hed (A< B
FIX § A A N4 TAT AT ITX0
gEae<d UF Fifadi e FIEIE |

SHRI P. G. MAVALANKAR
(Ahmedabad): Sir, I.rise on a point
towards the

of order. Yesterday,
end of the proceedings ,
Shri Halder was speaking in Bengali
with simul'taneous English transla-
tion. He made some references to
teaching of English in Gujarat. At
that stage, I got up and corrected
him because he was wrong on the
o facts. Then, he cortinued after I had
interrupted. But I find in the debates
after what Mr. Halder has said, and
I quote, “I would like to oppose it,
Sir, because the bureaucracy has no
right to go against the wishes of the
people particularly with regard to a
sensitive issue like the medium of
instruction”, there is this mention in
the proceedings *“Shri Mavalankar:..
(Interruption). ..” and, again, the
report goes on with what Shri Halder
said: “I am glad that Shri Mavalan-
kar has given the correct position®.
But I do not know why the Reporters
did mot take what I said by way of
correcting the factz and had merely
mentioned ‘Interruptions’'! In this
way, the debate will be misleading. I
seek your guidance.

my friend,

MR. SPEAKER: It will be checked
up and corrections made.
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11.07 hrs,

SUPPLEMENTARY DEMANDS FOR

GRANTS (GUJARAT), 1976-77—
contd.

MR, SPEAKER: Now, we take up
further discussion on the Supplement-
ary Demands for Grants in respect of
the Budget for the State of Gujarat
for the year 1976-77. Shri D, D. Desai
to continue,

SHRI D. D. DESAI (Kaira): Yes-
terday, 1 was saying that the Mem-
bers were agitated about the high
price of groundnut and non-avail-
ability of cotton in certain parts of the
country and the Government of India
had difficulties in procurement of
cotton for the textile industry and for
their ownself and had to resort to
jmports in both these commodities.
Gujarat gseems to be the principal
State which was under criticism. I
would put it correctly that the State
of Gujarat would like very much to
grow groundnut and cotton in abun-
dance which are badly required by
the country but the policy of support
price must be declared before the
sowing season. In the case of ground-

nut, there is no price declaration even

today. The effect of this is that
groundnut oil is sold in Rajkot, accord-
ing to Times of India, at Rs. 3.60 a
kilo whereas in many other parts of
the country, the price is as high as
Rs. 9/- or so. This shows the dis-
tortions in economy which could oceur
if certain improper methods are used.
The same thing had also happened in
the case of cotton. The cotton of long
staple fibre had dropped to Rs. 2400/-.
There was no purchaser and the result
was that the farmera were in distress;
the Government of India was
approached; nothing could be done
and the import was arranged. Today,
the difficulty iz tha; the Government
had to import cotton and that too, T
am afraid, was done by mistake. The
price of imported cotton iz higher by
gbout Rs. 500 to Rs. 1500 than the
cbtton which could be procured in the
cpuntry. The first bale of imported
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cotton came in the third week of Octo-
ber whereas if the amount of Rs. 35
crores and 80 crores in foreign ex-
change which were given +o the
foreign farmers for importing coiton,
were given to the Indian farmers in
June, they would have given cotton
in October at a much cheaper price.
In other words, the operations of ovur
policy in reapect of these commodities
which are sensitive, may be taken
notice of. The sar e thing has hap-
pended in respect f other commodi-
ties. I have draw: the attention of
the House repeated’'y that unless the
support prices are ‘eclared well in
advance of the sowing season, it is
difficult for the farmers to know what
exactly is wanted by the Government.
In the absence of remunerative price
and due to non-lifting of goods and
restrictions on the movement of stock,
depression takes place and this cre-
ates reduction in crop acreage and
the crop output. The important fac-
tor in these two cases is the input.
The farmers cannot afford fertilisers
and insecticides and these are some
of the things which may be taken
note of.

Then there is another issue. We
have two turbo-generator sets, gas
turbines, lying there for years, Un-
fortunately, I have been asking to
let me know the places where the gas
is occurring. If the longtitude and the
latitude ig precisely given, we can
eagsily know the nearest Indian coast
where the pipeline can be laid. You
know the high cost of marine pipa-
line, This distortion and unnecessary
manipulation by some bureaucrals to
have a better life in some other place
is unnecessarily going to harm and
cost us much more than what we
should have borne. Ultimately the-
sufferer will be the economy of India
and the Government of India itself.
What is not right, will not stand. And,
therefore, to try to do something
wrong will not be proper either,

I have mentioned about fertilizers
earlier. One of the points is about
the high cost of our fertilizers. This
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has affected our production. People
have been telling that our fertilizer
consumption has gone down. The
fact is otherwise, We have found
that the farmers are unable to afford
‘fertilizers; because our costs are 50
high that fhey cannot have them; and
the crop prices which they get are
lower. To-day, unfortunately, the
prices of our agricultural products are
the lowest in the world. I am ready
‘to establish it, in spite of what others

ight say. But ¢he costs of our agri-
‘eu mral inpuls are the highest. With
‘the_inputs having the highest caat,

£ farmers are able to get you the
lowest price of products. The differ-
ente is borne by the subsidy given to
‘the millions and millions of farmers,

‘to our economy. If they are ready to-

do it, and if we are the beneficiaries,
why should not we take care of these
people, by seeing to it that their in-
puts in this respect are stabilized or
brought to a particular level? There
are two factors: One, stabilization
of farm produce prices and another,
the stabilization of input prices. In
regard top input prices, we hag seen
that fertilizer costs are disproportion-
ately higher, To-day, the Bombay
High gas offers us a unique advantage,
to enable us to supply farmers the
fertilizers at a uniform price. 1t
should not be used for power stations
because that will be a waste of chemi-
cal raw materials.

There js another aspect to which I
would like to draw attention. The
matter is now before the tribunal. In
an arid zone like Gujarat particular-
1y in Saurashtra, Kutch and many
parts of northern Gujarat, rainfall is
meagre and the loss of rain-fall
means famine or drought. I would re-
'quest the Government and the PM to
intervene and see that the delibera-
tions before the Narmada Tribunal
are brought to a close, because the
arguments that are going on there,
are irrelevant to the tribunal’s terms
of reference, If we can afford the
high fees of the lawyers, they make
merry. They get the best of incomes.
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The couniry cannot afford this. Water
is getting wasted. After all whether
it is Madhya Fradesh or Gujarat, the
country loses. Cur approach is *hat
whoever can make better use of it, he
can do so, because the country-wide
problem is non-availability of food-
grains. Therefore, I would strongly
urge the government and the PM to
see that this Narmada waters dispute
is settled once ang for all.

Other points like the question of
power rates are also there. The
power rates gre the highst in Gujarat.
Unfortunately or fortunately, Guja-
rat has to find fuel oil. Fuel oil is
required badly, because of the high
pricing policy of the OPEC. The
oil that is fourd in Gujarat or near
abouts is the country's property. But
the country should not consider that
Gujarat should face the consequefites
for having found oil, by not provid-
ing Gujarat either the rebate in the
freight rate on fuel or an alternative
fuel; so that the power rates could be
equalized with the rates in the other
areas, The Oil Ministry should take
notice of this.

’
There are cerlain criticisms by
Opposition Members, I would once
again refute those criticisms. The
criticism has rested on misinformed
data gnd if any of the Members have
any particular argument to show {hat
such a criticvism of the government
was well-founded, we are in a posi-
tion to repudiate it with facts and
figures.

We are talking about the Emer-
gency. We have the 20-point pro-
gramme; and the 5-poiny programme.
Both these programms are excellent
on paper. They are being talkcd
about at the buresucratic level, but
the association of the people broadly,
is missing. This is true again, of Guja-
rat also, The hon. Minister may
convey this 1o the appropriate autho-
rities, so that the asgociation of people
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with the implementation of both these
programmes is ensured, and that both
these programmes are implemented
expeditiously. This would ensure that
the benefits of the programmes go to
the poorer sections of the people, In
Gujarat, fortunately for us, there is a
very large number of people who are
inclined to serve the poor. If we
respect this charitable disposition of
the people and use it, and if we play
upon the finer values or virtues of
human beings, they would go to the
end of the world to see that the poor
people’s misfortures are eliminated.
It may be in the fields of education,
training, employment or charitable
institutions. It may be in any area of
activity, social or any other. In each
of these activities, if the government
does not dissociate itself from the
people of Gujarat or from the people
of charitable disposition, I am quite
convinced that we will succeed, I am
aware of a large number of people
who would be ready to serve the
people of their own State, and of
other States also, (Interruptions)... I
have just mentioned, in any manner,
social or economic. I lso referred to
charitable institutions, educational
institutions and bodies giving employ-
ment-based technical training. In
whatever manner the Government
might want it, if it says: “Here is a
scheme; here is a project on which we
want so much amount of monsy”,
people would contribute liberally.

Another angle is this, viz. that the
highest deposits made into the bank-
ing system is, as the hon. Minister ia
aware, from Gujarat. The per capita
-investment in banks is the highest
there, The lowest ratio in India, of
advances from banks, is made to Guja-
rat. In othér words, whereas Gujarat
deposits about Rs. 850 crores into the
14 nationalized banks advances dis-
bursed in Gujarat are hardly Rs, 400
crores—that means a contribution of
nearly Rs. 450 crores which may
mean employment to people outside
the State or within State. Some
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times we have been quite worried
about the slow rate of growth that has
been taking place in the cass of the
finances of the State financial institu-
tions or other government organiza-
tions. I will give a concrete case.
They have withdrawn some of the
facilities, e.g., the sales tax loan.
Similarly several other facilities have
been withdrawn. The reason for the
withdrawal is said to be lack of funds—
lack of funds arising not because of
non-availability of deposits from the
people into the coffers of the nationa-
lized banks or of government, Cala-
mities, which I mentioneq earlier,
take away a big chunk of the invest-
ment or deposits made into the bank-
ing system and te other areas. One
of the States having achieved the
lowest per centage of rural electrifi-
cation is Gujarat, whereas Punjab 1s
fortunate to have achieved 100 per
cent; Haryana has achieved 100 per
cent; and Tamil Nadu has achieved
over 90 per cent—so also Kerala and
so many other States. Gujarat has
attained something like 37 per cent.
This shows that big tracts of country-
side are without electricity. This also
is one of the reasons why productivity
cannot be improved, employment can-
not be increased ang the growth rate
of standard of living cannot be im-
proved. Funds may be madg avail-
able by the government for these
purposes also. We have the longest
coastline per caopita of any State in
India, and we have now extended our
territorial waters to 200 miles. We
have an obligation to explpit this area,
but are we taking care of that obli-
gation? Obviously no, because the
training of the people and the institu=
tions which are required for this are
missing, We have very friendly re-
lations with 3 number of countriss.
Some of the Scandinavian countries
as well as the Soviet Union have the
finest types of designs in boats and
other fishing craft, but we are not
making use of them. Therefore, I
suggest once again that adequate funds
should be made available as there
are craftsmen available who can be
utilised to manufacture these vessels,
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THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SH®I K. RAGHU RA-
MAIAH): When, on the first day, I
suggested that we should not have
any Lunch Hour, I really meant it
only for the period during which we
were discussing the Constitution
(Amendment) Bill Now that that
is over, I thifik all Members will be
happy to have the Lunch recess foday
and tomorrow.

MR. SPEAKER: If the House
 agrees, we will have the Lunch Hour
today and tomcrrow.

SOME HON. MEMBERS: Yes.

SHRI P. G MAVALANKAR
(Ahmedabad): The further  six-
month extension of President's irule
necessitates the bringing of this first
batch of Supplementary Demands for
the State of Gujarat for 1976-77
amounting to Rs, 15.93 crores.

I would like to ask at the outset
how long President’s rule is going to
_continue in my State, because this
uncertainty is killing, one can under-
stand it if there is no majority in ihe
Assembly of the State or there is a
constitutional breakdowm, but the
Congress Party in my State has
"already a majority, and they have
claimed from the house tops that they
have 106 out of 182 Members. They
are also constantly incredging their
majority by defections and other
clever methods. So, I do not know
why this uncertainty should hang
over the people of Gujarat, because
the lack of a popular Government
does mean that a certain derange-
,ment in the administration takes place.
Policy decisions get bogged down.
On a number of important matters,
the administration, by the very
nature of things, is not able tp take
decisions. I am quite sure that the
hon. Deputy Minister while replying
will say that she does not know
everything, and that she will pass on
my views to the State administration.
Of course, she is not expected to
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know everything. My question is:
Why should everything be brought
here at the level of Delhi when the
level of Gujarat is available? The
MLASs are there, the Assembly has not
been dissolved, it is only kept in
suspended animation. So, this un-
certainty must go as early as possible,
so that the administrators and the
people are not in two minds,

Wha¢ is more important, and more
tragic in a way, is that the adminis-
trators under President’s rule—I do
not wish to give any names, nor is il
proper to do so, nor do I want to go
into the details of this or that minor
incident—both in Gandhinagar Sachi-
valaya and Abmedabad and else-
where try to be in the good books
of both the rival camps, the Madhav-
sinh Solanki camp and the Hitendra
Desai camp, because they do not know
who is going to become the next Chiet
Minister, and they think it is better
to be good with both! That kind ¢f
thing is not good for the quality of
Public and political life of any State,
not to talk of Gujarat omly.

As I said, the Congress Party has a
majority of 106. Two dozen opposi-
tion MLAs have been detained under
MISA mostly belonging to the
Janata Front, and they are behind
bars. On October 6, only the ex-Chief
Minister, Shri Babubhai Jashbhai
Patel, was suddenly released. Nobody
knows why he was released, he him-
self perhaps does not know! The
others are still in prison. Here is a
very interesting and a very scandal-
ous political situation that you have
a majority of 106 out of 182 or rather
176 because five Congress Members
have unfortunately died and we
should leave out the Speaker. An-
other 10 or 15 are committed to sup-
port the Congress Party, and as I
said, 24 opposition Members are in
jail, anq yet the Congress Party is
not taking a firm stand on forming
the Government. I am not criticising
or condemning the in-fighting in
the Congress Party: that is for the
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Congress Party to decide, but, for this
in fighting, why should the people of
Gujarat suffer” The tragedy is that
although repeatedly every five or so
years the Gujarar Assembly has
almost continuougly given the Con-
gress Party a substantial majority,
much beyond what is desirable and
healthy in a parliamentary  set-up,
yvet they are not able to form: a Gov-
ernment, and if it is formed, it is
immediately made unstable by this or
other method. I am sure my friends
from the Congress Party will say that
they are a disciplined people, that
they work with unity, but that they
have not yet made up their mind as to
who should be their Chief Minister.
1 wunderstand their difficulties and
d.lemmas. But why do they play
with words? Perhaps, however, thay
can play with words, but realities are
different. One has to face up to rea-
lities, and not play with them!

Several pressing and urgent prob-
lems still remain pending in Gujarat,
and have remsined pending because
the political link and liaison between
the State Government and the Centre
are broken and have been continu-
ously missing. 1 am glad that my
hon. friend, Dr. K. L. Rao, is present
here, Mr. Dharmasinh Bhai Desai
said that the Narmada dispute should
be gettled. Perhaps we were harass-
ing Dr. Rao as to when we were go-
iag to get the award. But the Prime
Minister’s award has already vanished,
and the Tribunal's award is also not
coming. 1 do not say that you do not
listen to what Madhya Pradesh or
Maharashtra or Rajasthan says and
wants, but settle the dispute imme-
diately and in the national interests.
This would have happened if Gujarat
had a popular Government with its
political liaison in Delhi to go on
pressing the matter,

In the last 8 months of President’s
rule I find that only two meetings
have taken place of the Parliamentary
Consultative Committee on Gujarat
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Legislation which the Speaker was
good enough to  appoint—one in
Gandhinagar on 15th May, and ancther
in Vigyan Bhavan in Delhj on 14th
October, but I am sorry to say that
we got very litile time at these meet-
ings. In Delhi we got a few hours,
and when we raised so many items
for discussion, there was no time
available, Actually, the casual manner
in which this Parliamentary Commuit-
tee is treated by the Government
does not augur well either for the
Government or for the proper func-
tioning of such committees.

Now, I want to invite very briefly the
attention of this august House to the
very difficult situation faced by some
of the weaker sections and backward
sections of the community in Gujarat.
For_example, I still find that the land-
less labourers in my State—I have
been to some of the districts myself,
I have also learnt and heard from
Correspondents—are not getting their
minimum wage already given to them
by ruleg and regulations and legislation
passed by the Gujarat Government.
The minimum wage was increased from
Rs. 3.50 to Rs, 5.50. There are count-
less landless labourers who aie being
added to these weaker sections cf the
community. The weaker sections must
be helped forthwith. I join with you
in saying that. But I am eager
also to join with you in implementing
what you say. The difficulty is that
you do not implement it. Tens of
thousands of people are not getting
their minimum wages. I do uot sav
that they should all start getting it
immediately. Let the administration
take effective steps to see and ensure
that landless labourers on the farms
begin to get their minimum wage.

Harijans and Adivasis also are not
getting their due share. I find. one of
the Supplementary Demands for Grantg
refers to increasing the staff of the Tri.
ba] Welfare Corporation. In this
country, we are very guick in increas-
ing the bureaucracy and administrative
paraphernalia but not in increasing the
welfare of the poor people. - What iz
the good of telling me that the staff in
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the Tribal Welfare Corporation is being
increased? By merely having more
.clerks, you cannot provide more well-
fa - to the tribal people who in
‘millions are waiting to get their due
shure as rightful citizens of the
‘Democratic and, now, Socialist Repub-

lie of India. This must be lgoked into.

As regards the textile and other
workers, specially the textile workers
in Ahmedabad, Surat, Baroda, Bhav-
nagar and in many other places and,
particularly, in Ahmedabad, in my own
constituency, there are lots of com-
plaints and difficultieg due to lay-offs
.ete. Of course, there is no bonus now
because the Parliament has decided not
to give bonus. The whole ciimate.
‘however, is such that textile workers
and other factory workers including
the handloom workers are facing a lot
of difficulties.

There is the problem of slum dwel-
lers. ] come from Ahmedabad which
was inhabited by no less a man than
the Father of our Nation, Mahatma
‘Gandhi for 15 years, from 1915 when
he came from South Africa to 1930
when he left for the Dandi March.
Every fourth person in Ahmedabad, in
my State is a slum dweller! My head
hangs in shame because, after all, we
are living 1n 1976 and we cannot still
provide even a decent slum by having
some improvement schemes. One per-
son out of four persons is a slum dwel
ler and is - ».ng in a veritable hell. [
say, whether it is the popular rule ox
the President’s rule or the Governmem
of India's rule, it is not really in tune
with justice and fairplay for the cnm-
mon people.

One of the Supplementary Demands
for Grants refers to a grant of Rs. 60
‘lakhg to the Ahmedabad Municipal
Corporation for the Urban Develop-
ment programme. I welcome it. But
all T can say to the hon. Minister. to
the Government of India is, please give
more funds for the more urgent snd
quick implementation of slum improve.
ment schemes and slum clearance pro.
grammes 50 that these unfortunate
People who are hovering round the city
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and the urban agglemeration for jobs—
they cannot remain in the villages—
coming miles away from their villages
for their daily work, have some decent
place to live in. Therefore, some im-
provement must be made there and the
urban development must get more
finance,

Again, I find, the commoners are
faced with a number of problems.
There is a rise in prices. No matter
what gains the Emergency has brought
about, the main problem remains and
that is of rising prices, not only in
Gujarat but in the rest of the country
as well. There is the shortage cf edi-
ble oil, and also of sugar. I do not want
to mention other -commodities. The
problem of shortage is there in spite
of the efforts to solve the problem.

About the students and teachers. I

' myself being a teacher, I feel natural-

ly more concerned with their problems.,
The students and teachers are also not
being looked after well, whether it is
the President's rule or the popular
rule. There is a supplementary
demand for grant about giving school
building funds to panchayats for re-
pairing buildings which were washed
out during the last cyclone and flood
in June, July and August, 1976. So
far so good. But the problem is mas-
sive. There is ong Saint in Gujarat
who recently passed away and who is
known as Puja Mota of Hari Om
Ashram in Nadiad and, before he ras-
sed away, he said, “I want to see and
ensure that every village in Gujarat
must have at least one big hall for
primary school children to come and
sit and learn there.” Already, about
Rs. 30 lakhs to Rs. 40 lakhs have been
contributed wvoluntarily by the people
for building such a memorial in the
Gujarat -villages to this great Saint.
A supplementary demand for grant of
a few lakhs is, therefore, not enough.
You should provide for more money

for primary education and for building
up schools.

There is the new pattern of 10+243
that is taking place all over the count-
1y, and so elso in Gujarat. The pro-
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blem of higher secondary education re-
quires greater Centra] assistance both
through the U.G.C. and also directly
from the Ministry of Education,

I do not want to say much about the
teaching of English language. [ find,
the ‘Governor has taken a very Lold
ang realistic decision even during the
President’s rule to the effect that
English will be taught to the students
from the Sixth standard. Two gene-
rations of my people in Gujarat in
terms of knowledge and jobs and other
things have suffereq because they were
denied the facility of learning of Eng-
lish adequately. I am not one of those
who want English as a medium of ins-
truetion. I want Gujarati and Hindi
to prosper rightfully, But English must
also be well taught. I am glad that
this need has been recognised. It will
require more English language teachers
and more funds for schools which
should be provided.

Talking about higher education, as
there are sick mills, there are also sick
colleges not only in Gujarat but also,
I understand, in Maharashtra and else-
where in the country. Colleges grow
like a mushroom growth. There are
no funds to finance them, manage them
ang nurture them. Therefore, I want
the Government of India and the Guja-
rat Administration to go into the ques-
tion of the closure of colleges, the
funds for the management of various
colleges, the salaries and UGC scales
for professors and teachers.

The V. V. John Committee Report on
Higher Education—I have never been
tired of repeating it on the floor of the
House—must be made available to us.
There was a meeting last month in
which the Advisor promised that it
would be made available. Nearly one
month has elapsed but it has not yet
seen the light of the day. I would re-
quest the hon, Minister to see, that
the V. V. John Committee Report on
Higher Education is made available.

There is ong supplementary demand
for grant for free legal aid. I would
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like to know how this free legal aig to
people getting less than Rs. 2400 in-
come per year is being actually given
in gome of the talukas in Gujarat,

Gujarat is one of the well industria-
lised States in the country. But I still
find that there is some imbalance there,
There are certain areas and regions
where industrialisation can take place
better and with greater acceleration
and speed, with greater purpose and
coordination. From that point of view,
I would only mention two points. The
first one is about the question of power
ang energy. Gujarat has been -want-
ing to have an atomic power station in
Saurashtra. The hon, Minister of
Energy, Mr, K, C. Pant, goes on telling
us again and again, “We will do it. But
we have not yet taken a decision.”
When are you going to take a decision?
If you do not take a decision quickly,
we will be wifhout adequate power In
1980. That will be a very serious
problem.

I would say a word about the Bom-
bay High. The utilisation of gas and
oil of Bombay High bears vital import-
ance as it will contribute a lot to the
industrial development of both Guja-
rat and the country. 1 wunderstand,
the High Level Committee in New
Delhi at the Central level is soon to
take a decision regarding the utilisa-
tion of oil and gas found at Bombay
High. But, unfortunately, the decision
regarding what quantity of oil and gas
will be utiliseq in Gujarat 's stil] not
taken. It is all the more traric because
it is estimateg that about ¢ million
tonnes of oil and 18 million ~.e, metres
will be available from this complex in
the next five years.

These are some of the problems that
I wanted to highlight during the dis-
cussion on the Suplementary Demands
for ‘Grants for Gujarat. I hope, this
is the First and the last time when
the Supplementary Demands for Grantg
for the State of Gujarat are being
brought before this House. 1 do want
a popular Government in Guj.rat to
take place ag early ag possit'e, no mat-
ter to which party that pop lar admi-
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nistration belongs, After all, the peo-
ple must not be denied their due
rights to have access to MLAs, the
Ministers, for a number of problems
that they are facing both at the State
level and at the federal level. From
that angle, I want the Gujarat pro-
blems to be solved effectively, efficient-

ly ang purposefully.

SHRI D. P. JADEJA (Jamnagar):
Mr. Speaker, Sir, I rise to support the
Supplementary Demands for Grants
relating to the State of Gujarat put
forward to this House by the hon.
Deputy Minister of Finance whom I
can now rightly call as the Minister of
Gujarat, .

1 wil] not deal with the points which
have already been talked about by my
colleagues here. I would like fo begin
by complimenting the State Govern-
ment for the determineq effort they
are making to implement the 20-point
programme and, in doing so, involv-
ing the panchayat at different levels
in implementing this economic pro-
gramme and, more so, in the family
planning programme. I only hope that
they would be given more functions,
more authority, to the directly elected
representatives of the people in im-
plementing the other State programmes
also. .

My colleague, Mr. D. D. Desai, men-
tioned about a very important matter
and that was regarding the groundnut
policy. I will not repeat what he said.
But 1 would only like to make an
mppeal to the State Government, do
whatever you think i proper but do it
L. the interest of the smaller farmer.
'{.‘a. small farmers who cannot afford
tq keep their groundnut with them for
Lug have now started coming into the
market ang they have started giving
their produce to the wholesalers who
are buying it from them at a very low
rate. Though the percentage of acre-
sge in the Saurashtra region which is
the main groundnut area is 15 to 20
per cent more than what it was previ-
ously, the crop has been a failure and,
more so0, in the western parts of Sau-
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rashtra, which means, the districts of
Junagarh, Rajkot and Jamnagar, The
production has, therefore, come down
and with the production having rome
down, it is the small farmer who is
going to suffer. 1 would request the
State Government to announce a policy
whereby the price of groundnut should
be fixed from now on, thereby support-
ing the small farmer of Saurashtra.

Along with the question of price of
groundnut, I would like to mention
that the State Government has put a
check on the movement of groundnut
kernel from one taluk to another. If
it is in the interest of the farmer, I
do not mind. But what we have been
hearing is that special permission can
be given by the district level officer
for such movement ang these officers
who are competent to give permission
can only lead to corruption. If the
State Government feels that such a
restriction is only helping the officials
at the cost of the farmer, I would re-
quest the State Government to review
this policy of theirs and allow a free
movement of groundnut kernel from
taluk to taluk because it may be that
a taluk headquarter may be far away
from his own field or from his own
village and he may have to sell his
produce to another taluk or to another
mandi which js nearer by.

I would like to mention one more
point which concerns the Gujarat State
Fertiliser Corporation. Now, here is
a Corporation which is half-owned by
the State Government, which is half-
managed by the State Government. [
have nothing to say against the man-
agement. On the contrary, I would
compliment them that this year they
have made a record profit of something
like Rs. 9.53 crores. They have wuever
made such a profit. What is the work-
er getting out of it? When the profit
was less, they were given a bonus of
33.33 per cent. This year, because the
profit has been high, they have been
given 20 per cent. I am not talking as
a Union leader, nor am I talking on
behalt of any particular Union. I amx
only talking on behalf of the workers,
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Class III and Class IV workers, who
have been denied their rightful share.
Om the contrary, when they made a re.
presentation, they were told either to
accept this or to go away. Where do
_you expect these Clasg 111 and Class 1V
workers to go? Why don't they com-
pare and see what are the wages in
other industries in that area and what
are the profits? The GSFC has had
a record profit. It is not only the
management who shoulj get the credit
for that; the rightful credit should be
given to the workers also. I would
only request the Central Government
‘to intervene in this matter and see to
it that these workers get their mini-
_mum 33 per cent bonus because these
workers have the work in such condi-
tions that none of them lives for more
than 60 years; they have to work with
chemicals. If you see their average
life span, you will find that nobody
passes B0 or 65 years, I would request
the ‘Government to take this more
seriously and also see fhat, in the
Board of Management, not only in the
GSFC but in all concerns where Gov-
2rnment have shares, there is a repre-
sentative of the labour.

One point mentioned by Mr. Desai
was about off-shore fishing and about
the Gujarat coast. I would only add
4o it that Gujarat today has the pros-
pects in fishing industry, as far as the
area is concerned, as far as the catches
are concerned, as far as the under-
development of this industry is con-
cerned. Mr. Desai mentioned about new
designs for new boats. I agree Let
them come. But what should we do
now? These boats will come after a
few years. The life span of the marine
life ig only a year or 1} years. We
are losing national wealth. Why should
the State Government not take a bold
step in chartering deep sea vessels and
in having collaboration? The Agro-
Marine Corporation should go into this
ang fully explore the possibilities that
are there on the coast of Saurashtra.

I would like to compliment the State
Government and the Central Govern-
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ment for their announcement on ihe
Kutch Development Board., [t is a
welcome decision which was long over-
due. My friend, Dr, Mahipatray Mehta,
hag to be complimenteq more on this.
Like Kutch, we have several parts in
Saurashtra, which are drought-prone,
which are backward, which do not
have any industrialisation and nor do
they have any scope for future deve-
lopment, Let Government consider
having a Development Board, g Back-
ward Area Development Board or
Drought-Prone Development Board—I
do not know what name you will give
to that. Let them have a Board to
look after the interests of the people
who belong to these areas. Let it be
for ®aluks; I am not asking for dis-
tricts.

My last point is about development
of tourism in Gujarat. The ‘Gujarat
Government have already started a
Tourist Development Board. Good
luck to them. I hope they will be able
to implement all the programmes which
they want to. But why have a Board
only with officials? Can they not take
the help of non-officialg also to serve
on the Board? Furthermere, the total
budget for that is only Rs. 1 lakh. I
woulg like to know what the State
Government is going to do with cnly
Rs. 1 lakh, I would request the Minis-
ter in charge of Gujarat to go deep
into this and see that tourism, which
is being neglected in Gujarat and more
so in Saurashtra, is taken up more
seriously by the Central Government.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SHUSHILA ROHATGI): Mr. Speaker.
Sir, at the very outset I would like to
thank all the hon, Members, who have
participateq in this discussion and.
more or less, they have covered up the
entire gamut of administration of the
Gujarat State. It is true that it would
be better if these things were discussed
in the Gujarat Assembly itself, but we
also know the circumstances which
forceq the President’s rule there
Gujarat ig a State which has createg.t a
higtory and has been known for its
culture, traditions, education, dean-
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liness, and hard-working people., Seme
hon. Memberg spoke about the elec-
tiong and at what time these would be
held. .1 think, that would be taken
care of at the appropriate time.

Sir, I must place on record what has
been done in the meantime in the
President’s rule, I think, I would be
failing in my duty, if I did not put
certain figures before the hon. Mem-
bers here, otherwise it would be one-
sided picture,

During this entire period, we find
that there has been general improve-
ment in the toning up and the stream-
lining of the administration and very
strict steps have been taken in order
to gear up the machinery for the speed-
ier implementation of the 20-Point
Programme,

We find that a High Power Com-
mittee has been set up by the Governor,
in order to coordinate the various
activities and the public distribution
system has also been streamlined.
There may be certain difficulties here
and there, and jf they are explicitly
pointed out, certainly we will look
into these cases. But I do find that
many of the traders, who were indul-
ging in anti-social and anti-economic
activities have been deal{ with in the
manner which they rightly deserved.
All this had a salutary effect upon the
general administration, and, therefore,

, the prices which had shown somewhat
slight rise in the earlier months started
. showing a positive decline by the mid-
August this year. The law and order
situation, on the whole, has registered
a significant improvement. Al] this
helped in creating a better condition
in the State itself. On the top of it,
when the State wag visited py a severe
cyclone, heavy rains and floods, we
find that the machinery wag geared
up immediately, relief measures were
taken and special arrangements were
made to see that the loss of life, loss
or damage to cattle and damage to
property and other things were mini-
mised to the maximum possible extent.
This tempo hag to be kept up and as
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a result, extension of the President's
rule took place,

In the meantime, the Consultative
Committee has already met twice. It
hag 34 members from the Lok Sabha
and 17 from the other House. Various
legislative measures have taken place,
and, therefore, to say that any of the
important issues have not been decideg
upon, I do not think, would be a very
correct factual position.

One of the points mentioned by
some hon. Members from the opposi-
tion wag about the price rise and I
would like to clarify this position. A
strict vigil has been maintained over
the price movements, I would like to
quote the figures to show this. 4511
raids have been carried out during the
President’s rule till the middle of Sep-
tember, 1976. 336 arrests have been
made as also 442 prosecutions. 47
detentions under MISA have been
ordered as a part of the drive against
hoarding and profiteering. 32,83
bogus ration cards have been cancelled.
Rigorous enforcement measures have
also been undertaken by Government
and firm action has been taken against '
the traders who were withholding ade-
quate supplies to the market. Prices
of various eatables in the catering
establishments have been fixed. The
public distribution system has been
strengthened by addition of 699 fair
price shops till the middle of Septem-
ber, 1976. The cumulative effect of
Government measures on the price
trend is seen in the decline of the
prices of a number of essential com-
modities ranging from 6.7 per cent to
47.8 per cent during the period June
to September, 1976. I think, that would
give a fair idea so far ag the prices
are concerned.

A question was raised ahout the
minimum wages not being adhereg to.
I would submit that there are in all
34 scheduled employments under the
Minimum Wages Act in Gujarat. Gov.
ernment hag so far fixed revised mini-
mum wages in respect of 24 employ-
ments. In five employments, process
is on, while in the remaining five em-
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ployments as the number of employees
employeq therein in the whole State is
less than 1000 workers, Government
has refrained from fixing minimum
wages. At the same time if Shri Mava-
lankar has any specific case, certainly
the Government is prepared to look
into the same and rectify the situation,
If any injustice or harassment is being
done, we will look into that.

Ag regards the family planning,
Gujarat hag done well, as most of the
States have. ‘Gujarat has, on its own
initiative, increased thé target apart
from those given by the Government
of India and good work has been done
there,

A question wag raised about English
and I do remember that yesterday
when some hon. Member was
speaking, Shri Mavalankar did
get up and tried to put the cor-
rect picture so far as introdue-
tion of English as a compulsory subject
from 6th instead of 8th class was con-
cerned. We found that the standard
of English was rather low and, there-
fore, in the all-India competitions, it
was really not helping the people from
Gujarat and as a result, we have
recently decideq to introduce from the
next academic year the teaching of
English ag a compulsory subject from
VI standard in the schools. 1 am
glad that this hag been welcomed by
Memberg concerned.

Shri Desaj and many other hon.
Members raised the question of ground.
nut oil. We find that the estimate of
groundnut production for 1976-77
season is estimated at about 18 to 20
lakh tonnes of groundnut shells. With
the arrival of the new crop in the
market, there has been further im-
provement in the supply position of
groundnut oil It has now become
easy. The retail price has also gone
down and it is between Rs. 4.90 to
Rs. 540 per kg. The wholesale price
at Rajkot for a 16 kg. tin iz Rs. 72 ex-
clusive of taxes for a new tin and
Rs, 71 for an old tin. The offtake
from the fair price shops has also gone
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down. That shows that the problem
was a temporary one ang stringent
measures have been taken to overcome
that.

As regards the Plan outlay for
1876-77, this has been raised recently.
We had a proposal from the State for
an additional outlay to the tune of
43.15 crores, but the Planning Commis-
sion, after taking into cconsideration
the relevant matters, agreed to an
additional outlay of 21 crores. This
would take the total approved plan
outlay for 1976-77 to Rs. 214.25 crores.
Originally, the Plan outlay was Rs
193.25 croregs which also included
Rs, 15 crores for tribal sub-plan. I
have also got with me the break-up
and it gives priority to total overall
development,

A mention was also made by some
hon, Members_about the John Commit-
tee Report. This has been examined
from time to time, but so far no final
decision has been taken because the
recommendationg have far-reaching
implications and there is the financial
aspect also. The State Government
might have to bear the additional finan-
cial burden. The Report is still under
consideration.

I think, I have covered most ol the
work that has been done in the State
so far. We find that the State (iovern-
ment under the President's rule is
going ahead with the task of develop-
ment, with special priority to the 20-
Point Programme ang to see that more
and more amenities are made avail-
able to the people. At the same time,
I have no doubt, whatsoever, that the
Gujarat State which has played a
historic part in the past, is destined
to play even a better part in future
with the cooperation and participation
of the people, When it ig under the
President’s rule, we find that all the
schemes are going ahead at the sche-
duled time.

SHRI P. G. MAVALANKAR: What
about the specific points T raised? The
Deputy Minister has not replied to
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them. At least let her kindly pass
them on to the Gujarat Administra-
tion,

SHRIMAT] SUSHILA ROHATGI: I
think I have replied to almost all the
points raised by the hon, Member. If
any points remain, certainly they will

be taken care of by the Ministers
concerned.
MR. SPEAKER: Except about the

introduction of popular rule, she has
tried to answer every other point.

SHRI P. G, MAVALANKAR: About
the V. V. John Committee’s Report on
higher education, even on the floor of
the House I have been repeatedly re-
questing through this ‘Government as
well that that committee’s repcrt must
be made available. The Adviser has
already promised. So, why not get it
printed and make it available? 1 think
that should be accepted.

MR, SPEAKER: She will consider it.

SHRI P. G, MAVALANKAR: The
Adviser assured us to have it printed.
I am only asking her to get it ex-
pedited.

SHRIMATI SUSHILA ROHTAGI:
The Government will consider the
publication of the report after a decis
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sion hag been taken on the recommen-
dation.

SHRI P. G. MAVALANKAR: Last
month, in the Consultative Committee
over which the Home Ministe; presid-
ed, the Adviser said specifically in
reply to my query ang promised that
the committee’s report will be made
available to the people of Gujarat.
Therefore, it should be expedited.

MR. SPEAKER. It will be conveyed
to the Minister concerned.

Now, the question is:—

“That the respective Supplemen-
tary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order Paper, be granted to
the President out of the Consolidated
Fund of the State of Gujarat to de-
fray the charges that will come in
course of payment during the year
ending the 31st day of March, 1977,
in respect of the heads of demands
entered in the second column thereof
against:—

Demands Nos. 3, 9, 12, 16, 26, 28,
30, 35, 39, 49, 55, 57, 58, 60, 63,
65, 73, T4 and 76."

The motion was adopted.

List of Supplementary Demands for Grants (Gujarat) for 1976-77 voted by the Lok Sabha

[ﬁ?ﬁngd Name of Demand Amount of Demand for Grant
voted by the House
1 2 3
Revenue Capital
Rs. Rs.
3 Elections- . . 21,020,000
9 Tax Collzztion Cirgss ‘Fimanze D:zpartment) . 18,091,000
1z Other E¢pzaditure pirian'ng to Finance Dapartmsat 6,15,000
16 Othsr Exaxai'ture p:raniny to Lagal Dzpartmz=at « 1,04,020 e
26 Agriculture . 1,000 1,00,00,000
2% Aa'ma! Husbandry and Dairy Development 3,09,000 .
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—
2 3
Revenue "_E.;ng__ -
Rs. Rs.
30 Forests ' . . . .. 26,09,000
35 Education 12,00 ,000
39 Tribal Area Sub-Plan . ‘ C 1,000 ..
49 Industries . . . 6,39,48,000
55 Medical . . . 2,000
57 Public Health « + « « « o« . 6,00,000 .
58 Urban Development . . E . . 1,02,000 60,00, 000
60 Other Expenditure pertaining to Panchayats and Health
Department . . . p . . © 2,00,00,000
63 Non-Residential Buildings - 5,06,000 F
65 Irrigation and Soil Conservation ' 10,51 ,000
73 District Administration . . 43,73,000
74 Relief on account of Natural Calamities - 4400,00,000
76 Compensations and Assignments 19,03.000

12.03 hrs,
GUJARAT APPROPRIATION (NO. 2)
BILL#*, 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): 1 beg to move
for leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the Con-
solidated Fund of the State of Gujarat
for the services of the financial year
1976-77.

MR. SPEAKER: The question is:

“That Jeave be granted to introduce
a Bill to authorise payment and ap-
propriation of certain further sums
from and out of the Consolidated
Fund of the State of Gujarat for the
services of the financial year 1976
ki A

The motion was adopted

SHRIMAT] SUSHILA ROHATGI: 1
introducet the BIll.

1 beg to movet:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidat-
ed Fund of the State of Gujarat for
the services of the financial year
1976-77, he taken into considera-
tion.”

MR. SPEAKER: The question is:

“That the Bill to authorise payment
and appropriation of certain further
sumg from and out of the Consolida-
ted Fund of the State of Gujarat for
the services of the financial year
1976-77, be taken into consideration.”

The 'motion was adopted.
MR. SPEAKER: The question is:

“That clauses 2 and 3, the Sche-
dule, clause 1, the Enacting Formu-
la end the title stand part of the
Bill"”

The motion was adcpted.

T “Published in Gazette of India Extra eedinary, Part 1, section 2, dated

4-11-76.

tIntroduced with the recommendation of the President.
++Moved with the recommendation of the President,
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Clauses 2 and 3, the Schedule, clause
1, the Enacting Formula and the title
were added to the Bill.

SHRIMATI SUSHILA ROHATGI: I
-beg to move;
“That the Bill be passed.”
MR. SPEAKER: The question is:
“That the Bill be passed.”
The motion was adopted.

1205 hrs,

PONDICHERRY  APPROPRIATION
(NO. 4) BILL¥, 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): I beg to move
for leave to introduce a Bill to autho~
rdse payment and appropriation of
certain further sums from and out of
the Consolidated Fund of the Union
Territory of Pondicherry for the
services of the financial year 1976-77.

MR. SPEAKER: The question is:

“That Jeave be granted to introduce

a Bill to authorise payment and ap-

propriation of certain further sums

from and out of the Consolidated

Fund of the Union Territory of

" Pondicherry for the services of the
financial year 1976-77."

The motion was adopted.

SHRIMATI SUSHILA ROHATGI: 1
' introducet the Bill.

1 beg to movei:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidat-
ed Fund of the Union Territory
of Pondicherry for the services of the
financial year 1976-77, be taken into
consideration,”
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MR. SPEAKER : Motion moved :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidat-
ed Fund of the Union Territory of
Pondicherty for the services of the
financial year 1976-77, be taken irto
consideration.”

Shri Aravinda Bala Pajanor.

SHRI ARAVINDA BALA PAJANOR:
{Pondicherry): I must thank at the
outset the hon. Minister for coming
forwdrd with supplementary demands
so that Pondicherry can be discussed
at least once again. I thought I would
be the solitary member but I find I
will be followed by Mr. Ravi. ...

AN HON. MEMBER: You will speak
on matters other than Pondicherry also.

SHRI ARAVINDA BALA PAJANOR:
I am speaking on other matter also
and ] speak much more than the mem-
bers from your side. I would like
others also take some interest about
Pondicherry. You know Pondicherry
has made a record here in this House.
Of course, in the emergency we can-
not say because it can be extended
further. So far ag President's rule is
concerned, Pondicherry has achieved
that record and at times I do not want
to say that I am dejected and I am not
interested in taking part in the dis-
cussion as far as Pondicherry is con-
cerned because no action is taken,
majority of the criticisms or suggestions
that are made are not looked into when
they come for the second time.

I do not know whether the Minister
remembers. Last time when we met,
I do not know how to call it, I made a
very serious plea that you must have
a committee for Pondicherry when this
territory is under President's rule for
the past three years like the pnes you
have for Tamil Nadu and Gujarat.
When I suggested this, I know many
Ministers alse agreed with me that it
was a good point and that they would
consider it and that they will pass on

4-11-76.

*Published in Gazette of Indla Extraordinar;r; Part II, section 2, dated

tIntroduced/Moved with tbe re commendation of the President.
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the suggestion to the concerned Govern-
ment, When ] referred to this commit-
tee and gave good reasons Why 1
demand it very seriously, my friend
referred to her as the Minister for Guj-
arat. Our Deputy Minister for Finance
has become a permanent Minister for
Pondicherry. I know Mr. Om Mehta
is the Minister in charge of the Union
Territories. He promised to visit our
territory and promised many things.
When he said this, I thought that they
would consider Pondicherry as a very
important matter.

Sir, when we think of this 20-point
programrmre and, of course, the five point
programme also is added to it, people
understand them and think about the
good things that are going to come
through these plans and programmes.
At the same time, they want to parti-
cipate in the development of these
programmes and they want to contri-
bute their mite in lifting this country
from the slums and the squalor. So,
when a demand is made, I wish to draw
the attention of the hon. Minister as to
how casually these things are met and,
of course, some progress has been made
and in my territory also some progress
is made. Sir, if you look into this, just
to satisfy a certain formality you are
printing certain things without consi-
dering to what kind of ridicule it will
lead to. I know it is very difficult for
the hon. Minister to go into every detail.
1t is the duty of the Department which
supplies to the Minister both here and
in my territory, to supply correct infor-
mation. How sometimes does it look,
1 am sorry to say, odd to find certain
things mentioned in these supplemen-
tary demands. 1 remember, when 1
entered this House in the beginning of
the year 1974 I pleaded about the
Christian women. After that you cele-
brated International Women’s Year. I
find a number of booklets and pamph-
lets about the status of women.

1 made a remark in this House that
the Pondich. . Christian women are
those penple who are not given renais-

sance and are still slaves. They do not
have right for property. They cannot
claim shares with the male members.
It was very much promised then by the
then Minister, Shri Ganesan, and sub-
sequently by other Minister Shri
Pranab Kumar Mukherjee and now
Shrimati Sushila Rohatgi. Nothing
has beep, done up to this time. I
requested them to introduce it in the
Indian Succession Act, Scant respect
was paid to this. I am afraid this may
happen to many other States also. If
¥ou are going to apply this norm or
scale of attention to particular things,
it will finally end in Bourgeois regime.
I wished to bring this to the notice of
the hon. Prime Minister but it is diffi-
cult for her to go into the details. It
is the duty of every Ministry. It is
the duty of the Department concerned
to take it very seriously and do the
needful aiso. This is a demand about
the status of women in Pondicherry.
Thousands are affected. I made this
demand in 1974, but up to this time
nothing has been done.

In my case file there were four cases
that were pending before the High
Court of Madras. Women do not get
relief under the Indian Succession Act,
because Christians are not covered. In
Renaissance they may go to the court
of law and get the right. They suffer
because you did not care to introduce
it in the Succession Act.

After my speech it is remarked that
the Pondicherry member made a good
speech. That is all. I am pleased.
But people at my corner knock at my
back and say what is this? I say that
the respect for democracy will die
down.

All the four cases failed and could
not be taken care of because of the fact
that legislators are not taken care of.
If there is a Consultative Committee
for Pondicherry this matter can be
raised there. The Committee people
can bring this to the notice of the
Central Government and can correct
the State Government there also.
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All these matters are connected be-
cause you are having President's rule
over there for the last three years. It
_is a record. Nobody can beat. There
it no Committee to look into it. Some
Administrative Officers and Secretaries
are there. I do not want to criticise
them. We have a new good Governor
‘there. He is very popular. He is, of
¢ourse, serious in implementing many
other things. I do not want to go into
:that field. But you are not paying
‘any serioug attention to the simple
proposition which I made last year.

I thank you with a heavy heart as
You are introducing the Bill by which
1 can at least raise my golitary voice
as a Member of Parliament. Of
course, I am an ordinary Member of
Parliament like any of you.

You introduced the Land Ceiling
Act. You know the lacunae are there.
I do not want to be over-enthusias-
tic. They wanted to plug many loop-
holes that were found in Tamilnadu
Land Ceiling Act ang the Kerala Act
and the Andhra Pradesh Act. They
made certain things. The idea of
ire Land Cefling Act is to curb the
.+ g sharks—kulaks—that are holding
#.: land. But, actually, what has
happeaed in Pondicherry. You are
itimpl)r curbing small farmers. Hun-
dreds of cases are there,

The Settlement Deeq was made in
1844, much earlier than independence.
This is the biggest lacunae in the
Pondicherry Act because it cannot
be amended now. There is no Con-
‘pultative Committee to go into the

gislation. The Secretaries are there,
But they have no power to curb ijt.
The Governor cannot do it. Every
T wber gets .005 cents. The author-
izeq officer is not a legally qualified
‘rran. He (the Member) is gefined as
:a Bmited owner.

Since there ig no Committee to look
into this, the difficulties cannot be
pointed out. You have introduced
‘Patta’. You have jntroduced other
reforms—seniority, reforms in the

igtion 38
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service conditions, ete. You have not
achieved the objective because there
fs no Committee for the purpose, If
the Committee would have been
there, these things could be rectified.

In these demands I find there are
four heads. Under one heaq there is
a mention about agriculture. Kara-
gikal ig the tai] end of Cauvery
Delta. Crops were affected last time.
Short term paddy could not be grown.
What help is being given to these
people? Kuruvai Crop has been dam-
aged. There ig no scope for getting a
single bag of paddy in that area. I
am sorry to say as to what has hap-
pened—Tamilnadu is surrounding the
territory of Pondicherry. When a
Committee was appointed, Tamilnadu
wag represented, Andhra Pradesh was
represented, but not Pondicherry. We
cannot raise our voice there. You
are neglecting Pondicherry. People
over there are agitated,

You are saying about the seniority
list for the teachers, etc. Your notes
at page 43, say—

“The Government of Pondicherry
wag called upon to pay a sum of
Rs, 403 as costs of writ petition
filed by the teacher.”

This is not the way you have to pre-
sent it. Judiciary is interfering in
the fixation of seniority, ete.

Two months back I argued 5 case.
The Municipal Commissioner just be-
cause he was not happy with the
clerk without giving him a show
cause notice dismissed him. It is
difficult to approach the Secretaries
or the Governor, They will say that
they cannot do anything. That man
approached the High Court of Mad-
ras and got it set aside.

I was talking about Rs. 403 to be
paid to the teacher, They are not
prepared to pay Rs. 403 to the tea-
cher, but are prepared to ’§w}d
Rs. 2000 in the further processing of

the cases. -



39  Pondicherry Appropriation NOVEMBER 4, 1976 (No. 4) Bill, 1978 4o

[Shri Aravinda Bala Pajanor]

A man was dismissed without being
pven an opportumty to explm.n any-
thing.

MR. SPEARKER. Hon.
time is up.

Member’s

THE MINISTER OF WORKS AND
HOUSING AND PAHLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): Some time was allotted
originally. 1t is In the discretion of
the Chair. He wag called. 1 am re-
gubsting the Chair to fix some time.

SHRI ARAVINDA BALA PAJA-
NOR: I am repteseniting to the Chair,
But anyway this matter has come
out. From the very beginning my
complaint is this. There js no popu-
lar government for the past 3 years.
I at all the voice of the peeple can
be heard it is to be heard here through
me in this House. If you feel that I
cannot speak, I cannot deal with some
more points.

MR. SPEAKER: You have already
taken 20 minutes. You can take a
few minutes more and conclude,

SHRI ARAVINDA BALA PAJA-
NOR: When you take up cases like
these the administration advises you
to go appeal. I want to cite one or
two cases only. It shows the menta-
lity of the bureaucratic administra-
tion. If somebody goes wrong, he
never admits, he never corrects him-
self. That is the mentality. People
below feel whether this is the 20
point programme. If you do like this
you are doing the greatest disservice
to the Prime Minister. Last time also
I raised this matter. We made a re-
presentation to Mr. Om Mehta, I saw
in the papers also about this. Our
beloved Governor also made the re-
presentation. So many times I have
raised these points here. What hap-
pened to the setting up of a univer-
sity in Pondicherry? What happen-
ed to the Ariyankuppam project?
What happened to the airport? In
Samachar or in some other source

some news appearg but such things
do not find a place in the budget or
anywhere else. These are matters
which are many years old. Mr. Om
Mehta came there. We want maily
things to be done for deep-sea fish-
ing, for having modern boats and se
on. What Has happened to the ther-
mal station? Of course, the policy
dedision is not to go in 'for medium
thermal stations or small thermal ata-
tions. But what about thig thing? :

a Member of Parliament for Pondi-

cherry if I don’t raise such things
they think you are not getting it done
for them. Our Governor says it is
being done. Our Secretary says it is
being done. But actually it is net
being done.

From the very beginning I have
been saying this, Our teachers’ sala-
ries were subjected to certain ano-
malies. I said, you appoint a com-
mittee to look into these things and
to rectify these things. The mistakes
should be rectified. Such a step is
necessary so that the government ser-
vants may feel happy. You should
go into their seniority list angd rectif?'
mistakes if any. For the past 10
years these headmasters and othér
teachers are there and they have nbt
been made permanent, If you don’t
rectify this in a small State like
Pondicherry I doubt whether you can
do it in big States. After the 44th
Amendment you are going to have
labour and administrative tribunals.
They will have more powers. The
danger will be much more now #nd
these anomalies should be rectifled
in time. The grievances of small
officials should be properly heard and
their grievances rectified. Otherwise
it will not be good for the adminis-
tration and for the country. I hope
the hon, Minister will reply to all
these points raised by me when ghe
replies. "

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI); When the
hon. Member said he is the solitary
speaker, I felt many more should
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have spoken. But, Sir, he may have
been the solitary speaker but I must
say in all fairness that he hag very
eloquently and very strongly put for-
‘ward almost all the points relating to
that State, I do remember last time
also he referred to the question of
setting up of consultative committee.
It is a matter which i; taken up with
Home Ministry. Again it will be
taken up. As far as I know probab-
ly there is no provision for Union

erritory for having such consulta-
tive committee. But I am sure they
will look into the suggestion made,
So far as the other points are con-
cerned, I am told, none of the work
is suffering. Regarding teachers sa-
laries and such matters if there is any
specific complaint it can be looked
into,

MR. SPEAKER. About the other
points you can send them to proper
quarterg for consideration.

SHRIMATI SUSHILA ROHATGI:
I will forward all the points raised
by the hon. Member to the Mipistries
concerned, and I am sure they will be
considered,

IM‘R, SPEAKER: The question is:

“That the Bill to authorise pay-
ment and appropriation for certain
further sums from and out of the
Consolidated Fung of the Union
Territory of PBondicherry for the
services of the financial year 1976-
7%, be taken into consideration.”

The motion was adopted,

MR. SPEAKER: We take up clause-
sy-¢lause consideration. There are
10 amendments.

The question is:

“That Clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting For-
ﬁl!ll' and the title stand part of the

The motion wag ademted.

Clauses 2 and 3, the Schedule, Clayse
1, the Enacting Formula and the Title
were added to the Bill

SHRIMATI SUSHILA ROHATGI:
Sir, 1 beg to move.

“That the Bill be passed.”
MR. SPEAKER: The question is:
“That the Bill be passed.”

The motion 1as adopted.

12.28 huy,

ELECTRICITY (SUPPLY)

THE MINISTER OF ENERGY
(SHRI K. C. PANT): Sir, T beg to

move*:

‘That the Bill further to ameng
the Electricity (Supply) Act, 1048,
be taken into consideration’. '

The hon. Members are aware that
the Electricity (Supply) Act, 1948, was
originally frameq in 1848 when we
were just starting the planned develap-
ment of the power sector. This Act
provided the framework for the
growth of the industry. During the
last nearly 30 years there has been po
major change in the structure of the
organisation for the power industry
in the country. The power sector has,
meanwhile, recorded phenomenal
growth, with the instglled capacity
increasing ten-fold in the period 1930-
1975. s

Fast growing organisations regquire
periodic reviews of thejr structure, go
25 tp pdjugt to the changlng demands

*Moved with the recommendation of the Pregident.
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being placed upon them due to
growth., In the power sector restruc-
turing was also necessitated by other
factors. In recent years it has be-
come necessary to introduce greater
sophistication in the planning and
execution of power projects. The
easier hydro electric projects have al-
ready been constructed and the con-
structien of the power houses near
load centres is mot necessarily the
best way of meeting the power de-
mand. The introduction of extra high
voltage transmission, as well g3 the
increase in the size of the power ge-
nerating wunits have enlarged our
policy alternatives. The power sec-
tor has also become highly capital in-
tensive and in our country where ca-
pital is g scarce resource, we have to
optimise its use. A national policy
which would optimise the use of all
resources and thus minimise cost is
clearly essential. The existing Act
framed so many years ago is inade-
quate for achieving this purpose,

The development of technology in
the power sector has made it peces-
sary that those employed in it should
attain higher levels of specialisation.
At the same time the very size of the
power industry, the capita] employ-
ed; the annual turnover etc. have in-
creased so much that many of the
Electricity Boards today are amongst
the largest public sector undertakings
in the country.

Much attention has been devoted in
past years to the introduction of mod-
ern management techniques in indus-
tries having much smaller turnover
and which are also not of the same
importance to the health of the natio-
nal economy. Clearly, the power sec-
tor also needs the benefits of modern
management.

An important change which has oc-
curreq over the last 28 years has been
the virtual elimination of the private
sector fram the power industry. This
has been in pursuance of Govern-
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ment’s policy as laid down in the In-
dustrial Policy Resolution of 1956, At
the time when the Act was framed,
there were a number of licensees., In
the changed context, the role in Jli-
censees iz now marginal.

Keeping all these factors in view,
the Governmenf had, in 1974, consi-
dered the restructuring and reorgani-
sation of the electricity industry, We
had fully consulted the State Govern=-
ments and the amendments to the Act
were drafted taking their views fnto
account. Under the act the States
are largely responsible for the gene-
ration and distribution of electricity
and thig basic fact is not being chang-
ed. However, the Centre would now
have a much larger role to play in
the planning of th& power sector and
would also be able to supplement the
efforts of the States to generate more
power and to deploy it in a more ra-
tionale and equitable manner.

Ome of the most important changes
being made relates to the structure
and functions of the Centra] Electri-
city Authority. Section 3 of the 1948
Act provided for thé creation of the
Central Electricity Authority having
not more than six Members, and with
four functions listed in Sec, 3 (1).
During al] these years the Central
Electricity Authority wag not created
as a fulltime body. The members of
the power wing of the Lentral Water
and Power Commission were in that
capacity also the members of the
Central Electricity Authority. It was
felt that to achieve the objectives and
also for the future growth of the
power industry, the Centra] Electri-
city Authority must be strengthened
and made into a fulltime body orga-
nised to fulfil its new role.

Hon. Members would observe that
the functions of the Central Electri-
city Authority are now being consi-
derably increased. In addition to the
Central Electricity Authority being
asked to develop a sound, adequate
and uniform national power policy,
the Central Electricity Authority
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would also be required to formulate
shortterm and perspective plans for
power development and to coordinate
the activities of the planning agencies.
The Central Electricity Authority
would now need to carry out studies
relating to cost efficiency, losses, be-
nefits and such like matters in addi-
tion to collecting data on generation,
distribution and utilisation of power.
This provision is being made particu-
larly to enable the Central Electricity
Authority to eptimise the use of re-
source and devise a power plan which
would fulfil the objectives of optimis-
ing the resource utilisation,

The Central Electricity Authority
is being given additional functions
which include advising State Govern-
ments Electricity Boards and generat-
ing companies on matters which would
enable them to improve the perform-
ance of the power system, assisting
these institutions in ensuring timely
completion of sanctioned schemes, or-
ganising the training of personnel
employed in the power sector and
promoting research in matters affect-

' ing generation, transmission and sup-
ply of electricity. In addition, the
Central Electricity Authority would
have the power of taking yp any in-
vestigations for the purpose of gene-
rating and transmitting power and
would advise the Central Government
on any matter which is likely to help
in improving the power industry in
the country.

| The hon. Members would note that
compared to the earlier Act, the Cen-
tral Electricity Authority has been
given much wider, specific and rele-
vant functions to discharge in res-
pect of the power industry in the
country. Its responsibilities and du-
ties are now much broader than in
the past and would call for’a multi-
disciplinary approach and the appli-
cation of expertise of the highest
order in geveral fields. In order to
facilitate this, the Act is providing
that the Central Electricity Authority
shall, in future, be able to have up to
'8 fulltime members instead of #ix as
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in the past. In addition, the Central
Electricity Authority would also have
up to six part-time members. This
would enable the association of bodies
like the Planning Commission, Min-
istry of Finance and other experts
and interested ministries. Qualifica-
tions have been prescribed for the
fulltime members of the Central
Electricity Authority to inculcate pro-
fessionalism in this body. We are
confident that these changes would
succeed in providing the right direc-
tion and momentum to the planning,
construclion and operation of the
schemes and projects taken up in the
power sector.

I have earlier mentioned the need
for introducing higher degrees of
specialisation. While there is no
denying the neeq for giving wide
soactrum of experience to those
engineers who move into the higher
echelons of management, it is equally
necessary that in all the branches of
power engineering, the expertise and
specialisation are of the highest order.
This is intendeq to be achieved partly
through better training facilities,
partly through  appropriate cadre
management  practices and partly
through organisational changes,

One of the changes which we con-
sider important i the separation of
the generation of power from itg dis-
tribution. The Act accordingly pro-
vides for the formation of companies
which would be responsible for gene-
rating power and selling it in bulk to
the State  Electricity Boards who
would be the distributing agency.
However, the hon. Members would
note'  that the formation of such
generating companies is not being
made ‘compulsory, but the option is
being left to the concerned State
Governments, This is  because the
circumstances in all the States are
not the same. At the present stage of
our development, there would be
some States where separation of
generatibn would not be necessary.
In addition, there are - certain States -
which do not at present think that
they would derive commensurate
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benefits from introducing such sepa-
ration.

Accordingly, the Bill is only includ-
ing an enabling provision for the
establishment of such generating com-
panies in case the State Governments
so de:ire,

At the Centre we have already, as
hon, Members are no doubt aware, in
fact, two companies—one for con-
structing and operating central ther-
mal stations and the other for central
hydrostations. The National Ther-
mal Power Corporation would, for
example, be responsible for three ex-
ecution of the super-thermal projects
which would meet regional power
needs. The National Hydro Power
Corporation would for the present,
take up the central hydro projects
already under execution in the remote
parts of our country. As these com-
panies develop, they would provide
the tasig for the centre to play an
impcrtant, though supplemental, part

in meeting the power needs of the
country,
1 am sure many of the hon. Mem-

bers would have observed, that the
amendments placed before them do
not deal with the financial provision
contzined in the  Electricity Supply
Act, 1948. This is not because we
consider the financial provisions in the
Act adequate or do not cive impor-
tance to a satisfactory financial strue-
ture for the working of the State
Flectricity Boards and the power in-
dustry. In fact, there is no doubt
that the financial health of the power
industry is essential for its sustained
growth, We have been considering
changes in the financial provisions of
the Act. The process of consultation
with the States has been completed.

Considerable progress has heen
made in finalising the amendments
and 1 hope that, in the near future, I
would possibly bring a Bill which
would mainly deal with the financial
provisions of the Act. The enactment
of the present Bill and the BiJl which
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I hope to bring in later would, I
lay the basis for the healthy m;;"&

of the power sector in the years to
come,

I now commend this Bi} for the
consideration of the House.

MR. SPEAKER: Motion moved:

“That the Bill further to amend

the Electricity (Supply) Act, 1948,
be taken into consideration.” '

DR. SARADISH ROY (Bolpur): Mr.
Speaker, Sir, I have attentively listen-
ed to the speech of the Minister but
I find that he has nowhere mention-
ed the reasons for the need of pro-
mulgating the Ordinance by the Cen.
tre,

Sir, at the outset I must record my
strong feelings against this improprie-
ty of the Government in gealing with
this Bill. An identical Bill—Central
Electricity Amendment Bill—was in-
troduced in the Rajya Sabha in the
last Session and that Bill had been
withdrawn only yesterday. The Minis-
ter did not explain as to why that Bill
was introduced and later withdrawn
also. The Minister has also not ex-
plained the need for promulgating an
Ordinance just a fortnight before the
Parliament was going to meet, that is,
on 8th October, 1976.

Mr. Speaker, Sir, this Government
has developed a habit of promulgating
an Ordinance and then coming to
the House for the approval of the
same. In the present case a new and
a bad procedent has been establish-
ed. When the Bill was before the
other House and property of that
House, the Government promulgated
an Ordinance and withdrew that Bill
only yesterday. I take objection to
this, Gowvernment should come for-
ward and explain the necessity of
promulgating an Ordinance. Why the
issuing of the Ordinance become so
much absolutely necessary? I would
like to know, has the power position
improved during the last fortnight?
The issuing of the Drdinance is enly

‘to hoodwink the pepple. In the name
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of tackling power crisis the Govern-
ment wants to increase bureaucratisa-
tion of the power industry. Sir, here
I would like to quote from the state-
ment of objects and reasons the main
objective for which the Bill was intro-
duced in the Rajva Sabha:

“It was proposed to enlarge the
scope and functions of the Central
Electricity Authority in the interest
¢f overall power development and
1o strengthen the Central Electricity
Authority to undertake much larger
responsibilities in  evolving a na-
tipnal power policy, preparation of
prespective and rolling plans, assist-
ing in (he timely completion of the
power projects, maximising output
from the existing power plants, de-
velcping a national gride and jnitiat.
ing programmes for research, de-
velopment and training of person-
nel, etc...” :

Sir, I woulq also like to know as to
which are the State Governments who
have objected to the introduction of
this Bill. ] would like to point out
that Government in this Bill wants us
to forget about the federal set-up of
our country. Centre is taking much
more vower, I am sure, several State
Governments would have objected to
the framework of thig Bill,

Mr. Speaker, Sir, we are seriously
concerned about the failure in the
pawer supply and the difficulties being
{aped by the industry on this account.
There are repeated lay-offs in the in-
dustry due to power crisis. Erratic
breakdown of power generating units
hag become a matter of common occur-
rence. Government is giving enor-
mous power to the bureauracy by this
gnpctment.

The main purpose of the Bill is sup-
posed to enlarge the scope and func-
tions of the Centra] Electricity Autho-
rity. The Government wants us to
believe that the entire power crisis
was due to the inadequate powers of
the Central Electricity Authority. It
thys wants to divert the attention of
the people from the real causes of

e

power crisis. The major causes of the
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acute shortage of
follows:

power are as

1. Bad supply of machinery by
foreign concerns which led to heavy
under utilisation of power units,

2. Bad maintenance of the power
generating units by the authorities
causing frequent power failures,

3. Government policy of permitting
private capital to generate power and
earn profit at the cost of public. An-
dhra Valley Co.,, Tata Power, Ahmed-
abad Power Co. Calcutta Electricity
Supply Corporation are certain exam-
ples.

4. Top heavy and corrupt adminis-
tration of power projects which has
been eating the major chunk of sur-
plus in power generation,

5. Anti-labour policy of the power
authorities leading to frequent disputeg
of workers, clerical staff, engineers etc.
with the authorities.

6. The Government policy of supfply-
ing cheap power to leading industria-
lists while charging exhorbitant rates
from the ordinary consumers. While
the poor consumers are fleeced the big
industrialists are allowed to use the
power projects ag sources of profit.

Mr. Speaker, Sir, the rates of power
are also being increased. In this
very Capital city of Delhi garlier there
were different rates for power and
light for domestic consumption. The
difference in the two rates has been
abolished and the rate of power supply
has also been increased. The security
deposit money has also been increased,
In other words the use of electricity
power has become a luxury item of
consumption as the power rates have
become so high that an ardinary persan
cannot afford to have the game.

Sir, Government has not given pro-
per. thought to the reasqus for the
power crisis in the country. They
have given more authority by this Act
1o the same bureauctacy {vho are rés-

bt/
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ponsible for creating this crisis. We
are paying a high price for the ineffici-
ency of this bureaucracy and the Gov-
ernment is backing this system.

Sir, I would like to say that the
power crisis that is developing or the
delay in the completion of the power
projects is on account of the conniv-
ance between the contractors ang thes
high-ups and the
bringing forward this Bill the
Government wants ug to believe
that on account of want of
more authority from the Centre this
power crisis is there. This theory is
merely to hoodwink the people. Scme.
times the foreign companies are also
causing delay in implementation of the
projects by pressurising the Central
Government to get much more grofit
out of the machinery supplied by them.
My point is that by giving more power
to the bureaucracy this system will get
a further flourishing ground at the
hands of the bureaucracy.

The Minister said that there is ten-
fold increase ijn the power supply. I
find that they have mentioned in the
statement of objects and reasons that
they are evolving a national power
policy. This meang that even after 25
yearg of our planning we have got To
national plan on power generation and
distribution in our country. Whatever
planning is done is not done in a demo.
cratic manner. Reliance is placed cnly
on the bureaucracy. This ig the main
cause of the trouble. But still more
power is being given to them,

Government are now talking of clec-
trifying entire villages in States, but
we find that the wurban areas are
facing power failures. There is short-
age of power in the urban areas.

Government are not prepareg to
learn from the mistakes of the past and
they are making the problem much
more complicated by the policy they
propose to follow.

. We have been seen that the private
sector power generating companies are
‘making huge profits while the public
sector power generating undertakings
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are making huge losses. This is due
to the bureaucracy. But through this
Bill the bureaucracy is given much
more power. So we are sure that
whatever be the laudable objects
of the Bill, this policy will result in
more power crisis in the country.

Therefore, it is necessary not merely
to take certain administrative and pro-
cedural steps to broaden the activities
of the Central Electricity Authority but -
to go into the basic causes of the pre-
sent chaos in the power situation in
the country. The Government's claim
that the Bill has been brought after “a
study in depth” is a mere eye-wash
and can hoodwink none. If adminis-
trative fiats could have solved the
problems dogging our country, the
power crisis would have been solved

long ago.

The present Bill, therefore, instead
of solving the power crisis will only
deepen it and there is nothing in the
Bill that will make us feel that the
Government are really serious about .
mitigating the present power shortage.

DR. K. L. RAO (Vijayawada):
We should all acknowledge the wvery .
efficient services being rendered to the
country by the hon. Minister and his
staff. We have got to realise the main
problems before the nation. When we
got freedom in 1947, we hardly had
two million kw power, most of which
were not in the public utility units, -
Now we have 22} million kw, In the
next two decades, towards the end of -
the century, we must have 150 million -
kw. That is the minimum requirement
ag calculated by the various authori-
ties, To go from 22 million kw. to 150
million kw. jg a very stupendous task,
a challenging one for the nation
Therefore, now is the time for us to
take a large number of steps which
wil]l ensure that we reach the target
of 150 million kw. i

The hon. Minister stated that there
has been some shortage of power and
it has to be made good by strucfural
reorganisation of the various aufhori-
ties. I wish to submit that that is only
one of the factors, propably a minor
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factor. The main or important factor

is that the shortage is because the

demand of the nation is growing so

rapidly as compared to the supply we

are having. In other words, we must

create more and more generation capa-
!‘ city in the country.

Now I am afraid we must accept the
fact that so far we have not realised
the importance of power and the place
to be assigned to it. We did not assign
it the first place. For example, upto
the beginning of the Fifth Plan we
spent something like Rs. 6,000 crores.
Now having realised the importance of
this, in this Plan alone we are putting
in Rs. 7,300 crores. This ig very good.
If we had realised the importance of
this earlier, this shortage would not
have been facing us today.

There are some other factors also.
For example, we are connecting Joads
. without ensuring sufficient amount of
| power availability. There are other
reasons also. But what ] find now is
that in this Bill there js absence of at._
tention to these problems. The most
important thing in this context is the
need for a national power policy. The
hon. Minister has also accepted it, but
left it to the Central Electricity Autho-
rity to enunciate it. This is not proper.
The national power policy must be
evolved and announced by the Govern-
ment for the country as a whole.

What is meant by a national power
poli_cy? Now power is a concurrent
subject, which can be dealt with both

. by the Centre and States, Here
| it consists of two distinct parts, genera.
tion ang distribution. The Centre must
take full responsibility for generation
of power in the country as a whole.
Power generation is, therefore,
a part of the national power policy,
Power will be developed and supplied
in two sectors, that is, generation by
the Cenire and distribution by the
States. Central generation of power
has many advantages; the advantages
outweigh the objections. The main ad-
vantage is that whatever staff and so
on we have can be utilised to the best
advantage. We have a limited supply
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of high class experienced engineers.
Here we are committing a mistake in
retiring these people at 55 and in
some States at 58. This should not
be done. They should be taken on to
62 at least, because we have a very
limited number of very good experi-
enced engineers whose services we re-.
quire for the most rapid and acceler-
ated development of power.

Apart from that, there are other
advantages in the Centre being res-
ponsible for power generation, The
size of the machines can be bigger.
We can put them to the best possible
use. The only disadvantage—the hon.
Minister also mentioned it—is objec-
tion by some States. If you analyse
the objections, we find most of the
States agree. The only State which
object are those which have power
potential like Himachal Pradesh and
Jammu and Kashmir. They feel that
by the construction of dams and
storage reservoirs, their lands are sub-
merged and they do not benefit. This
ig true. Construction of the Bhakra
dam and the Beas dam have ot prov.
ed very useful to the State of Hima-
chal Pradesh, The only advantage it
had is that it got a little power, which
is negligible. But we can easily work
out a scheme, not of royalty which is
a bad word, of a compensatory allow-
ance on an annual basis of one or two
paise per kwh, generated which would
bring an enormous amount of revenue
to those States,

Coming to our main fuel and power
resources in the future, if we can
develop another 20 million kw, out of
hydro power—that is the maximum
‘we can have from economical unit
operation—that would be good, The
next source is coal which is already
in the central sector as we have
nationalised coal

Here, take, for example, a State like
Karnataka. It has got hydro poten-
tial of only one million kw. more, Once
it is exhausted, where will it go for
power? They will be in the game soup,
So the planning must be on a regional
basis, Central generation achieved
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tarough the constitution of some re-
giona] boards, may be three, four or
five.

It is mentioneg in the Bill that
generating agency can alsp be created
by the States. We have got 18 Electri-
city Boards. They might develop
generating companies or corporations,
because this is looked wupon as a
prestige matter, as in the case of en-
gineering colleges. We have a number
of engineering colleges; even a small
State like Tripura has one, with the
result that inefficient engineers are
produced. The same thing will hap-
‘pen in every State and they would
put up a Generating Board or a Cor-
poration, that means, 18X2 =36 will
come into operation. .

MR. SPEAKER: Dr. Rao, you will
continue after lunch.

13.80 hrs.

The House adjourned for Lunch till
fourteen of the Clock.

——

The Lok Sabha re-ussembled after
Lunch at two minutes past Fourteen
of the Clock.

[Smrx C. M. STEpEEN in the Chairl.

ELECTRICITY (SUPPLY)
MENT BILL—contd.

AMEND-

MR. CHAIRMAN: The total time
allotted for this Bill ig 2 hours. 30
minutes have already been taken and
90 minutes remain. I will call the
minister at 3.00. Members may kindly
bear this in mind. The next Bill will
be taken up at 3.30. Dr, K. L. Rao, who
was on his legs may continue,

DR. K. L. RAO: T was saying in the
mornjng that for the yapid dwelop—
ment of power in the coypfry, we
have to fulfj} celrtain cnug::;lont; :
wm importapt is the epunciation o

natignal poye: Many States
1*: Bihar, UP Mhra Prndcsh and
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many others are far belew the per
cgpita average of tne country. If we
do not take some action urgently, as

we go along, the situation will become
worse. Power generation should be
done through a central organisation
and not through State organisations.
Therefore, a national power policy
should be enunciated immediately and
pPower generation should be taken over
by the Centre. There should be re.
gional planning. In power, no unit
can be commissioned in less than five
years. That is why planning should
be done on a ten year basis, as is done
all over the world. So, unless these
steps are undertaken, it is no use
deceiving ourselves that we will be
able to achieve the target of 150 mil-
lion kw by the end of the century.

The hon, minister said that he ;=
going to bring another amending Bill
to the Electricity Supply Act. This is
very necessary. Our 194§ Act is a
copy of the English Act of 1947, Bui
in England, they have completely
changed this Act while we have been
going on tinkering with it. So, the Act
should be completely recast incorporat.
ing the various features I have men-
tioned. I would suggest that the minis-
ter should form a committee consist-
ing of Indian experts plus three
foreign experts from USSR, U.K. apd
USA. Mr, Neprozny, who has been
Minister for 'Power in USSR for l.‘.le
last 20 years and who has increased
power generation there from practic.
ally zero to 200 million kw should
be invited to serve on this committee.
Then Mr. Stanley Brown, rptired
Chairman of the Central Power
Generation Boapd of the UK. should
be thére. Also, Mr. Cisler of USA.
who was the Premdent of the la%t
Wln-ld Power Conterenue should qlan
be there. He has been our Rreat
friend. He has helped us by bem; a
membey of our Energy Committee and
Load Survey Committee. He will come
if we invite him. These three plus
some Indian experts should go ints
the p}‘oblem and within three or tq[
mﬂﬂ% produce a reporf, on whlc lgle
governm vernment 3[;01.11(‘1 take a'
sipn. That is the best we cap dv. b
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cause these three countries among
iemselves account for nearly two-
thirds of the world power Tation.

It we do this, it will be possible ior
|us to have a correct approach and
|thove in ihe right direction. Our o)-
e

:ject is to supply power to every part
‘6f the coufitry at a uniform rate,
,allowing for transmission losses. This
Ibo'h-:t'riit_.tee can help us on this point,
(8> that we can achieve a power gen-
. erating capacity of 150 million KW
in 20 years. The difference between
having power and having no power is
the same as the difference between a
blind man and a man with eyesight.
Power is needeq for agriculture, in-
dustry, solving unemployment prok-
lem and even for family planning
‘Therefore, it is most important.

I shall now explain some of my
amendments. I have suggested that
it should be National Thermal Gener-
ation Corporation and National Hydel
Generation Corporation, because ‘gen-
erating company’ does not sound well.
You should not allow the States to
form similar corporations without the
permission of the Central Organisa.
tion. There is no point in going on
multiplying corporations, If in any
particular case it is found necessary,
as in Maharashtra where they are
making a noble effort to coje up with
the load by undertaking a large num-
ber of projects, then with the oper-
mission of the Central organisation,
they can do it.

I have also suggested that the num-
ber of members must be reduced.
18 members are really not necessary
You should be very cautious, Part
time members will not come preparel
to the meeting. They will put in more
of obstructions, We should have full.
time members. The full-time members
may be 7 or 8, as the hon, Minister
thinks necessary; but we should try {o
reduce the number. As Sir Visves-
varayya, the great engineer of our
country used to say, the best committee
must consist of 3 people—not more
than 3—of whom 2 are absent. If we
really mean to have rapid accelera-
tion of our counfry's power resources,
Eit is very important that the members
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must be few in number, specially be-
cause we do not have so many people
of status in varioug disciplines. I am
glad that the hon. Minister has taken
a step in the right direction; but he
should not increase the membership.

Similarly about gqualification. There
is a clause in which they say that
people with experience of commercial
industrial or business administration
can also be selected as members. It is
a most dangerous provision, because
electrical power is a highly sophistic-
ated type of enmergy; and it involves a
very large requirement of technical
knowledge. Therefore, we should try
to confine the selection to the ergin-
eers, As 1 have submitted earlier, we
havée extremely good and valuable en-
gineers in this country, You need not
retire them at the age of 55, take them
over and make use of their services
for 2 or 3 years more. If some of these
steps are taken, we can develop ade-
quate power in this country—which
is most essential.

SHRI P. K. DEO (Kalahandi): I am
thankful to the Minister for having
given a thought to this Act, which was
passed in 1948, It will give a new
dimension to the approach to this im-
portant subject. [ quite agree with
that the planning of the power sector
should be done with a national per-
spective. So far as the suggestion of
Dr. K., L, Rao that we should have
regional grids is concerned, I do not
agree with it. We should not have
regional grids, but we should have
national grids. We cannot draw a line
between region and region, and have
various compartments so far as power
development in this country is con-
cerned. Emphasis should be laid on
removing the regional disparities. It
is most unfortunate that with tha ad-
vance of the so-called civilization,
more and more people belonging to
Scheduled Castes and Scheduled Tribes
have receded into inaccessible and
backward places. Ewven after 25 years
of planning, there has been no impact
on them, We all know what vital part
electricity plays in the deg7opment
of any backward area. If tv mot a
question of luxury: it is a question of
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necessity. If we can provide power
to those backward areas which are full
of mineral and forest wealth, they will
be humming with activity. The puper
‘mill at Kesinga had to be shifted for
lack of promised power. If power is
provided, those areag will have a
better living standard, better employ-
ment opportunities and better
entrepreneurial opportunities, Those
areas should be given top priority
in the matter of giving electricity.
There aré no irrigation facilities,
particularly in drought-prone areas.
By providing energized pumps in
those areas, we can solve the problem
of water to a great extent. To our
misfortune we find that Eastern
India, i.e. States like Orissa, Bihar
and West Bengal are on the bottom of
the ladder, so far as provision of
energized pumps are concerned.

So, taking into cosideration these
areas, I think special emphasis should
be laid on providing electricity to the
eastern region of this country.

The Statement of objects and Rea-
sons is laudable and deserves full
support, but I will be failing in my
duty if I do not press at this moment
for the implementation of the Upper
Indravati multi-purpose irrigation
project. In the earlier statement, the
hon. Minister said that probably
hydro-electric power has been fully
developed, but this thing has been
under investigation for the last 25
years and kept in cold storage be-
cause of the inter-state water dispute
regarding the Godavari, but after the
announcement of the 20-point pro-
gramme, that dispute is over and the
water to the various states has been
allocated. There will be diversion of
water from the Godavari to the
Mahanadi basin which will give it
a natural drop of 1200 feet with which
we can produce 600 MW of hydro-
electric power and irrigate 500,000
acres of the chronfically drought-
affected areas in my district.

Secondly, God has been very kind to
this area. Lately there has been a

NOVEMBER 4, 1976

Amdt. Bill 60

discovery of one of the largest bau-
xite deposits of the world in the east
coast. They expect a thousand million
tonnes of high grade bauxite—600
million tonnes in Orissa and 400 milli-
on tonnes in Andhra Pradesh, The
Ministry of Steels and Mines has al-
ready stated that two alumina plants
would be establisheq one in Andhra
Pradesh and another in Orissa, but
an electro-metallurgical industry like
aluminium needs a minimum of 200
MW of power which only the Indra-
vati power house can supply. So, I
most  respectfully gsubmit that this
should be given top priority,

The other day I was in Korba
where a bauxite deposit had been
located, but now it is found that it
will not be as large as the earlier
estimates. The bauxite ore there will
not be able to feed the one lakh
tonne alumina plant which is being
set up there. Because of the tussle
between the Madhya Pradesh Siate
Electricity Board and BALCO. the
progress is not as much as was
desired. There are four smelters of
25,000 tonnes each, but only one
smelter has been commissioned be-
cause the power has not been supp-
lied. The thermal station at Korba
has a capacity of 300 MW, but for
some reason the expansion pro-
gramme has met with several hurd-
les, and they are not able to cope
with it .

Now, I will come to my amendment.
For the past many years in this
House we from these Benches have
rightly critidised that unnecessary
concession has been shown to the
monopoly industrial houses. Cheap
power had been made available to
HINDALCO from Rihand ang to IN-
DAL from Hirakud, but at the same
time, the needy farmers did not get
power to energise their pump sets. I
submit therefore, that with the com-
ing up of the Hydro Power Corpora-
tion, top priority should be given to
the upper Indravati Project, Irrigation
and Power, Railways ang other Minis.
tries should also be associated so
that it is an integrated approach, as
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this Ministry alone will not be able
to solve the problem. If the various
Ministries put their heads together,
"there will be a combined approach.

The Indravatj Power Project has
'been cleared by the Central Water and
Power Commission and is now pend-
ing with the Technical Advisory
Committee of the Planning Commis-
sion. I hope it will be given clearance
soon,

SHRI P. NARASIMHA REDDY
(Chittoor); Sir, I welcome this Bill
as 3 big landmark in the history of
power development in the country
and an earnest of the oft-proclaimed
desire of the hon, Minister for attaining
the power objectives as soon as possi-
ble, so that for want of power, the
economic development of our pation
does not suffer. I congratulate the
hon, Minister on the anticivatory
action that he has taken in setting
up two Generation Corporations, one
hydel and the other thermal. By
this, a new chapter is opening for
our country, and I hope and trust
that with the Authority and with
the restructural changes brought
about in this Bill we will forge
ahead in developing our generation
capacity in the country, so that the
story of power cutg may be a thing
of the past.

Having set up these Generation Cor-
porations, particularly for the ther-
mal one, I would request the hon.
Minister to take prompt action to
exploit the vast deposits of coal
available in South India and get up
regiona] super-therma]l stations to re-
lieve the growing power shortage
felt in South India. The State Go-
vernment of Andhra Pradesh have
more than once proclaimed its inten-
tion and desire to place at the gis-
posal of the nation the vast low grade
coal gtocks found in our Statesg that,
it may be exploited for the power
needs of the whole country, In view
of the power shortage felt in
Karnataka and the Jimitation of de-
velopment of hydel power in that
State, T would suggest to the hon.
Minister to set up jointly with the
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States and the Central participation
a super thermal station based on the
Singareni coal field so that, with
that, the power shortage in South
Indiag can be completely met,

Similarly, having set up a Hydel
Generation Corporation, why should
not the Central Government, under
the aegis of this Corporation, take
over ang complete the long-pending
projects like Srisailam which, though
started long back, have been dragg-
ing their feet for want of resources.
1 would earnestly suggest that this
Corporation should take over such
major schemes which possibly can-
not be completed, left to the States
themselves as expected.

1 have given potice of two amend-
ments to this Bill. Ome is this. In
enunciating the objective of the re-
structured Central Electricity Autho-
rity, the Minister has said that it is
for developing 5 national power
policy and for attaining our goal of
national power pool with a national
transmission grid. If that is so, why
not spell jt out in the Bill itself? In
the objects as outlined in ths rele-
vant Clause of the Bill, it is said
that the Centra] Electricity Authority
will merely prepare short-term and
long-term perspective power deve-
lopment schemes and will do the
coordination of the planning agen-
cies. In my view, this is not enough.
The objectives should be specifically
mentioned there as ‘attainment of
National Power Pool with a National
Transmission Grid",

My second amendment relates to
re-allocation of the duties of the State
Electricity Boards. It is welcome
that generation at the State level is
being separated from the State Elec-
tricity Board, We know very well
that the State Electricity Boards
have floundered and made a mess of
the whole thing by trying to inter-
est themselves in gll aspecis of elec-
tricity. Many Committees which have
gone into this aspect have suggested
many times that generation has to be
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separated from the State Electricity
Board, so that their functioniing can
be toned up and the losses can be
reduced, The State Electricity Boards,
by following an unimaginative tariff
pblicy have made development of ag-
ricultural and cottage industries $m-
possible in backwarg areas, parti-
cularly in drought-prone greas, My
amendment is that the following
should be added at the end of sub-
clause (e) of Clause 11.

“and to adopt a flexible and giff-
erentia] consumption tariff so as to
secure equitable benefits and incen-
tives for lift-irrigation in drought-
prone areas ang for rural cottage
industries.”

1 am suggesting this, so that the in-
terests of the lift irrigation people
and the rural cottage industries may
be secure. These people, who are
now struggling with the Boarg in such
areas, are worse than the bonded la-
bour, If the Minister is interested in
abolishing bonded labour in all fields
of national life he should accept this
amendment and see that suitable tariff
policy is evolvegq by the State Elec-
tricity Boards so that the life irriga-
tion people in the drought prone areas
are liberated from their present bond-
age.

At mwT qmw fag  (sET) :
garafe wgzw, swt @ny @ faerw
SeTd @ote fadsF 1976 wWaT §
58 F1 § T3.93 FTA0 g | TATA sHiAT
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o7 97 o rEd ¥ ot § 58
Aifr @ a1 w19 @ ned 7 Afr a4
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¢t Ta &) foem a1 maw F 599 A o
HIT F Uw TEG Aifa A il
MT Ju F HAMT AT F & I8 w0
feed sww o F7 T 1 i fredy
fawell @1 wEwFar 37 &F fag
& i vt faadY Ty < v
s % fau ¥ ag o ¥z fealfm’
X W T F g & o m et
¥ faelf % ¥ qvg ¥ X E T A A



65 Electricity (Supply) KARTIEA 13, 1898 (SAKA) Amdt, Bill 66
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cgmT wfgr | wa B R T R Fama
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I @fsg s Fa? g ofl +T &F
§ | o govrfy & 17T a1 @
saHT #t w9 41 fonaa & @ § s
F OS T A O§ & WA
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# 51 wgeg ® 16 47 T
| g @Al F M g ST A
waiwm & omgel7 wfmfet ¥ a7
fgn qifEmie H TR TE F1oww AY
" dvmer uedr oifedr @ aifEw
FHTT g
Effective Steps to maximise power
generation

YT AHTT =
Setting up of super thermal power
station.
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SHRI INDRAJIT GUPTA (Ali-
pore): Mr. Chairman, Sir, the gro-
unds which have been stated for
bringing forward this amending Bill
both in the written statement of Ob-
jects and Reasons as well as in the
Minister's opening remarks are, of
course, something whica we all wel-
"come and support. There is no doubt
about the fact that the Act of 1948
has become obsolete in tha sense that
the structural set-up of that Act is
no longer capable of meeting the
needs of the situation in the power
field. But it has also beer emphasis=
ed by the Minister, and actually that
was stated in 1948 At in the State-
ment of Objects and Reasons also that
the object should be to evolve a na-
tional power policy including the
concept of a national grid. But the
fact remaing that after nearly thirty
years, which we have passed, while
the total volume of power generated
has gone up in a spectacular feshion,
can we ask ourselves this question
whether we have beep able to get
anywhere near a sound or adequate
uniform national power policy? Can
we say that proper control and utili-
zation of national power resources
has been achieved or that we are well
on the way to achieving it? From
this point of view, I feel that we are
lagging very wvery far behind, I
agree with some of the valuable re-
marks made by Dr. Rao. The point
of the matter is——he was very polite,
I should say—that the State Govern-
ments under whom these Electricity
Boards come are virtvally running
these things as their own g sort of
private jagirdaris, if 1 may say so.
That is the attitude, because they
have to come to the Centre only to
get approval to some schemes and get
the necessary funds.

The power crisis which is accen-
tuated in the last 3-4 ycars has re-
wvealed that there ig neither an effec-
tive control nor utilisation of the
national power resources. Every
body knows that even sharing of sur-
plus power which some States have,
with the defici* States, has become
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very difficult, not only due to the
@bsence of inter-State transmission
lines and absence of regional or na-
tional grids or due perhaps to the
disputes about the tariffs which will
be chargeable but due to this attitude
which has developed among many of
the States that these are their own|
private gort of zamindaris. The Com-
mittee on Public Undertakings itself
has pointed out that there is m re-
luctance on the part of the States
which have got surplus power to part
with it for the sake of other not so
fortunate States.

Then there are so many disputes
regarding the utilisation of hydel re-
sources, about the location of the su-
per thermal power stations which are
proposed, ete. All this has held up
their construction and development.
While it is very good to reiterate
these objectives in this amending
Bill now, I think we have to judge
it from the standpoint of whether it
is actually going to ensure a real
central ownership and central con-
trol of generation and ransmission
capacity. Unless that is done, there
is no other way to overcome what I
would describe as this State over-
lordship in the matter of power ge-
meration and  transmissicn. From
that point of view, we feel that this
Bill is disappointing and does not
go far enough. After a gap of near-
ly 30 years, a Bill which was cer-
tainly more comprehensive and more
radical than this, was required.

I just want to briefly deal with
about 3-4 major points. First of all,
1 say that one of the major ingredi-
ents of a national power policy shculd
be now to take over these Tréemaining
private licensees, the giant ones, the
major ones. Although the Minister
said in his opening remarks that in
relation to the total volume of power
generated, the power gererated by
these private licensees is marginal,
but what is their characteristic?
They are locateg in areas which have
a tremendous concentration cf load.
For example, the Caleuita Electric
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Supply Corporation, the Tata Hydel
Power, the Andhra Valley Power
Supply Company which are all Tatas,
the. Bombay Subarban Electric
Supply Corporation, the Ahmedabad
Electric Supply Co. Their total vo-
lume of power generated may not
sound very impressive compared with
the total amount generateq in the
<ountry as a whnle, but, Bombay,
Ahmedabad, Calcutta are not just
any place. They ere the three most
important areas of industriai concen-
tration ang growth in this country.
All these concerns are holding practi-
cally monopoly of power generation
in those areas and earning huge pro-
fits. Do you think that the develop-
ment of a national power policy in
the interests of the country overall
«<an be fitted in with a profit-orie
ented undertaking of power as is oe-
ing done by these concerns? These
wconcerns have been repeatedly given
extensions of their Ticences. So, it
seems the Government are afraid ef
dealing with these people. We do
not think that this dts into the scheme
of a national power policy at all, apart
“from the fact that fhe Calcutta Elec-
tricity Supply Corporation is zlso
I'blackmailing the government ang con-
sumers repeatedly there and I should
say, are making fantastic profits by
repeatedly putting up their domestic
tariffs which has been done ~ three
times in the last two years alone.

The second point T wish to make
is thkat we think that therz should ke
| much more purpcseful move by the
Centre for central generation and a
‘national grid. T do not kuow why the
Minister ig a sort of apologetic about
it as though he is doing something
through this very limited Bill which
requires a lot of apology and expla-
‘nation. I understand that nationali-
sation in that sensz cannot be done
‘overnight, certainly. But we have to
proceed in the direction of evolving
this national bpower policy. We
should undertake that step-by-step
and these thermal, hydel ard atcmie
fpower stations should come with the
Ceritre. More and morz high voltage
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and Inter-State Lransmission lines
shoulg be controlled by the Centre.
We talk about controlling the com-
manding heights of the econcmy.
That is being talkeq of in other sphe-
res. In the field of power which is
the first requisite of development the
government should move towards
achieving these commanding heights.

My third point is this. In the pro-
posed Bill g multiplicity of agencies
ig sought to be created. There are
lots of new agencies which are pro-
posed to be set up mostly in the States
for generation, transmission, supply
etc. This I am afraid will only lead to
more chaos as far ag the national
policy is concerned and as far as the
nationa] purposes go. Maultiplicity
of agencies is alsp something against
the interest; of the workers. There
are places where perscns are kept
in musterrolls for years together.
There are deputationists who remain
there blocking the chances of others
It is very harmful in every possible
way.

What is to be the national policy
regarding power tariffs and power
rates? Some members have already
pointed out that it is the big mono-
poly houses and the big concerns
which are getting concessional rates.
Take for example agricultural farm-
ers, small-scale industries, domestic
consumers and so on. Whenever the
rates are revised they are the first
victims who are to suffer. You do
not give relief in respect nf these
small-scale industries, ths dpmestic
consumers and the small farmers,
The big houses like Birlas ang cthers
go on getting all types of concessions
in this regard. Therefore, iaking the
overall pattern of development and
generation, national policy should be
there in the question of power tariffs
and power rates. This Bill is a very
hestitant sort of Bill. I do not know
how we can go on on the basis of
thig Bill for the next 25 or 30 years.
The hon. Minister said that he is
thinking of bringing another Bill. I
understand that woulg be relating to
the gquestion of financial: commitment.
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I hope when he brings such a Bill
he will also try to incorporate the
suggestions made ip the debate,

Sir, the time is very inadeguate
and there are many things to be gaid.
There are many points to be dealt
with. Let his next Bill not restriet
itself only to the financial aspects, but
my request to the hon. Minister is to
make the Bill more comprehensive,
and more radical, so that we may
move towards a national power policy
and central control.

st @ w g (9ret) © dwedRa
|rEa, "e 7 St fawe & oawm
femg, sed gy o i §
=t Fo o 977 FT g77ATT IAT AgaT
g 5 3= aga weer = fear
;T g@<r ara A F F@AT ARAr §
a2 78 § I v faw & A= §9 Q41
ara g o= %0 aTs § A4 1 F71 o7
femem | eEd T i fFam d
77 %21 & % Frd.9 agi @0 & Ay
wgi 9T &9 9HIT ®i giang g d9
ZrQE Fi Ard 3 W17 USEiw w6
ard & | § F3a g (% e 9@ wrg
% Rl AT FEOA | A g, AT AT
ofeara ® #1587 smdr g1 I5fwg
TE AT ANUET H¥q; WY TS FEHI
FET &, FgTaA ¥ ¥ §H FI FwAS
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& W € WIT TadvT o 5 FE
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FFOA( @I FIAT FTEd; &, §1 dHI8
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% of fog otr wTH, N oEEaE
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g.__

‘A fulltime Member shall be the per—
son who has experience and has
shown capacity.’
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wuaT Ty Fep | (SWWRIT) ¢
"YwrHa wea, T A faw 97 A 5@
§ 7 agw weor fag @rx ) K 9w
W7 #Y ga fq aar Tar g1 g@A
ST o i # wwr § fw wf gl
v Fatwa B Fegaqaa & wan
IF Frar sraaT | g5% a1 § ¥ FEAT
Tz & fv ag g 2221 § gAim i 1T
jwrfeq, &€ @1 ged fewed w1 madi
F‘g 1

TEO 4T g Fmrw 15T f
TE & | IEH SEA Fel g—

“(a) design, construction, opera-
‘tion anqd maintenance of generat-
ing stations; (b) transmission and
supply of electricity; (c) &applied

. economics; (d) organising workers;
‘ (e) industrial, commercial or fin-
| ancial matters; or (f) administra-
| tion in a Government Department
’ or gther establishment”.
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[=rfed 1 =i ar el aw ¥ fewwa
Iy |

gt arg & 9 & ¥ sqry ¥
T ITEAT § | G rEY AL
MNAF AN A g fepw ¥ §, wad
fag 140 e w0 fe@ § 1wl aw
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SHRI Y. S. MAHAJAN (Buldana):
Mr. Chairman, Sir, supply of electri-
city is of basic importance not ‘only to
the development of industry ‘but also
of agriculture and means of transport
and communications. Inspite of im-
mense development in this sector there
is considerable imbalance in e de-
mand and supply of this important
form of energy.

The reasons why the Power Supply
Industry could not develop rapidly are
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clear enough. The organisational
gtructure set up under the Electricity
Supply Act of 1948 is not only inade-
quate, but highly defective. It is una
suited to the needs of a developing
country whose demand for this type of
power is increasing by about 15 per
cent every year.

The Central Electricity Authority
was set up under Section 3 of the Elec-
tricity Supply Act of 1948. But it does
not endow it with sufficient power to
plan the development of the industry
or coordinate the activities of the vari-
ous Electricity Boards and private un-
dertakings. The Act set a premium on
inefficiency and did not provide for
any financial or commercial discipline
in the business of supply of electricity.
The State Electricity Boards are usual-
1y in the red and the industry suffers

"from instability of supply, chronic low
voltage conditions, excessive losses in
transmission and difficulties of trans-
fer from one area to another. As for
breakdowns there is no limit. Sir, in
my part of the country, even Surgeons
cannot be sure of power while perform-
ing their operations. They have to
make some stand-by  arrangements.
And so far as Agriculturists are con-
cerned, they have to work on the farms
during night time because power might
be made available at any time during
the night.

I am gald the hon. Minister has
come forward with this Bill to over-
come these defects. The Bill enlarges
the scope and functions of the Central
Electricity—Authority in the interest
of overall power planning.

In this connection I might like to
bring to the notice of the hon. Min-
ister the sad plight of the State of
Maharashtra. Sir, there was already
a cut of 10 to 30 per cent till 3ist
October. From 1st November an addi-
tional cut of 10 per cent has been
agdded. It is estimated that the loss
of production per day comes to about
Rs. 5 crores.

I bhope sanction would be accorded
1o the schemes of a gas turbine power
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plant which can come into operation
within 13 years as compared to ther-.
mal power station which takes about
5 years.

Similarly, Sir, schemes of power
expansion which are awaiting sanc-
tion, such as, increasing the capacity
of the Tarapore Atomic Centre, a:
thermal power station at Trombay and
the scheme of the Bombay Suburban:
Electricity Company should be cleared,
as soon as possible. If this is done,
to a certain extent, the lack of power
will be made good during the Fifth
and the Sixth Plan-periods in
Maharashtra.

B'l;mh these remarks, I support the
141,

Y g fow (REaAY) =iaq,
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SHRI B. V. NAIK (Kanara): Since
Shri Kartik Oraon, an engineer, is not
here, I hope at least his time may be
allotted. ...

MR. CHAIRMAN: Time is reduced
to two minutes.

SHRI B. V. NAIK: The statement
of objects and reasons says:

“The country experienced serious
power shortages during the last few
years affecting the overall economy.
A study in depth revealed that
it was necessary to restructure and
reorganise the electricity supply
industry”.

DR. SARADISH KOY: On a point
of order. There is no gquorum.

SHRI B. V. NAIK: What I feel is
that the way this analysis that the
power shortage was caused...

MR. CHAIRMAN: He may resume
his seat. The bell is being rung.
Now, there is quorum. Mr. Naik may
continue,

15 hrs.

SHRI B. V. NAIK: Sir, I feel that
the period which has been covered
in this analysis was also a period cf
drought, which was a period of strikes,
a period of gemera] unrest and there
was a serious problem of the law and
order in this country. [ therefore feel
that the law and order problem which
was compounded to a certain extent
by the local engineers, junior engineers
and others has now been recoiled on
them. I hope that the executive order
that will follow in view of the fact
which says that the board ghall
comprise of one Electrical Engineer
with wide experience. I hope Dr.
Rag will also support this—will com-
pletely do away with this clause. 1
request that the Government should
not be allergic to these words “Electric
Engineer” or gny other engineer, be-
cause they do a lot of good work. The
second point which I would like to
place before you is that like the Rail-
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ways, electricity is today or tomorrow
fated fo get centralised. ] think we
need not at all be apolegetic if we
bring in a legislation towards the cen-
tralisation of the power in regard to
electricity. And in that behalf, the
present bill is a step towards a pro-
gressive and right direction.” But in a
sort of a faltering step in the direction
of centralisation, it is inevitable that
like Railways, power, particularly,
electricity-since there are no bounda-
ries for electricity—will have to get
centralised and centralisation will
mean some persons with multi=-discip-
line knowledge in regard to the whole
subject like Mr. K. C. Pant, will have
to have a control in order to see that
there is a rational distribution of this
very very precioug and scarce resource
in our country. I come from an area
which has a major on-going hydro
electric project, which is called Kali
Hydro-electric project. 1 do not know
what is going to happen in the light
of this legislation to the hydro-electric
projects like Kali which are at present
being implemented through the Mysore
Power Corporation. Whether that will
be treated as a generating company or
not. I do nmot know. But one of the
fall-outs of these major electricity pro-
jects and the area particularly :he
Western Ghat is known to be the
power house of this country, ig going
to have a large number of projects.
My district alone, besides Shrawati and
Kalindi, is going to have Bedthi pro-
ject and Aganasini project—4 power
projects—within a distance of a hun-
dred miles.

1 therefore, feel that the rehabilita-
tion of the people affected by the
hydro-electric power projects which
bag not béen a satisfactory record up
till now, can only be set right if there
is a coordinated acfion by these gene-
rating companies as well as the Cen-
tral authorities and the State Electri-
city Boards.

o g foy (waaq) : gamfa
wgrEa, fred dra owire 9 ¥ faaredy
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& g%, faadl &1 39=a F7 ¥ gq
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STz FA€ I, 398 far 7 At
faadt Fr F wax Iq TIT F A
wifge, qiFT 3as1 9 femr 32 &
arg @7 Ifen, afs faq wsat &
faast & IJa@EA F1 wrar AT q=T
adt &, 374 faadt SrAras 1 zAF
gATL A & AI-2docT AAl BT FET
g 1 faady qdt a1 Fay ¥ dar
# @Al g1 fov e W A DATH
& #15 WY T ad) §, 3as fedl £ eq7
@A NEAEF & | 94 qF I g=H
¥ wv§ frdia adf fwar aar g, 99 aw
dza gafazfady garfedt o affen
FAIE A1 I8 30 ¥ F9 FOU AlEy
fe wrrdadq wsaf = W faadr
fomr 7%

15.07 hrs.

[SHR1 P. PARTHASARATHY in the Chair]

xgi o faady €Y wa wr g
¢ oft o gami & & I@ AT
fraft & I A Iga qe B ¢ | F@
T ®1 faqdt & qqq wWH{F T 0
qgar & 1 W ow & feY oA
# faady & & 1338 Rl ¥ a3
¢ 25 dy qRAfE QY AT 1 9w
g ¥ gawEm W §, Wi gw
gt Sard ®1 AR wfas s [|r
gy §, @ 7¢ s ¢ fe B &
farg & T3 A=A faaet w1 & I HY
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gr Frfgd—saa XAt &1 T oF e
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AF G FIW  FRFIR FAT F
AWt FY faqdt w7 saFwr adl fw=ar
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'¥fFw 39 quﬁw 1 w1 w74
Lfﬂn TaT | g awg SAdEn s
|& @1 m% oy § T Ay qfF-
fafacx faar or @ & PR -
'weafaem w1 W€ wfafifea gq¥
1EY & | 78 UF qgT T AFAU )
faaeft #1 qq 237 FLAT Qe
|§ #t awg ¥ gast g7 QAT gea
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i owvefe Teg (gaf) : mamfa
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i, ag 7% AWEAF §, I wH wpw
ot W ag qga w3 T} R FW00 )
gHT & WWTe & F.I0 FYIIT THATG
# I gfew 8, FFw F qam

qear § fF 2o & ga faadr faadt
dar 2t & IIFT F4T 13,4 76T
a7t oz fagd ¥ far feardt =
fear Strar 21 Fa W AT FIAT

Ffgq |

|1 I & 7z 73 FoOr W7 OF
zerdl & fra7 fradi &1 T@Tet
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F iz ¥ A @Ry adr g€ £
3T THF FET M A Fifowr 737 &
gz frardt &1 faadr aff faa
9t & | ¥ A1 AT ¥ A4 FgAT @A
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FU T a4 § g7 A€ #Y &1 77 fF
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o AT A T390 gAY 94U F F7av
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&1 faadft 34 &1 Y WA 37 qag
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Iak 7 7=y w1 F 5 oq 9 framr
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T FH T 0 AT FAR TA AT
qTE [N

SHRI VAYALAR RAVI (Chirayin-
kil): I am supporting this Bill with
reluctance and with suspiclon. No
doubt I congratulate the hon. Minis-
ter on the magnificent wofk he is
doing; but I am really afraid of him,
because he is so persuastve and is good
at getting things done.
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Mr. Indrajit Gupta was forcefully
arguing for a national policy. I am
not disagreeing with it. I agree that
there should be a national policy for
power. Mr. Indrajit Gupta is speak-
ing as a Member from a deficit State.
When you speak of a national policy
for power, what about the other pro-
blems? You cannot take away the sur-
plus power from a State like Kerala
which is suffering from scarcities of
food and employment. In the case of
those problems, there is no national
policy. We have to beg for food from
Delhi. There is unemployment in
Kerala. There is the Siva Sena and
there is another Sena in another State
which is working against employment
for people from Kerala. You are in-
terested in taking away surplus power
from Kerala. (Interruptions)

We may take other major issues
also and can see the disparities. An
adult in Punjab consumes 58 ounces
of food, whereas in Orissa the in take
is 10 ounces. This disparify is there
in regard to food. When scarcities
and deficits are there, I agree that there
should be a national policy in regard
to all the items.

SHRI INDRAJIT GUPTA: Don't
you want a national grid?

SHR] VAYALAR RAVI: 1 agree
that Calcutta should be given power.
We are not against a national policy.
We are not against a national grid.
But don't take away something in
which a State is in surplus.

Mr. Pant said that it was an inno-
cent bill. I fully agree that there
should be a national policy on power
and energy. We will definitely support
the idea. But it should not be in the
case of power alone. When you dis-
cuss the question of power and water,
you should accept a national policy for
food and employment also. The Min-
ister said.that in regard to the power
projects costing more than Rs. 1 crore,
concurrence of the State should be
there. That is the position to-day.
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In Idikki, you have spent Rs 160
crores. We are thankful for it. We
appeal to you to give us Rs. 10 crores
more. It will double the production
of power.

A powerful plea has come from diffe-
rent corners for a national policy. My
appeal to the hon. Minister is that
while he formulates a national policy
for power, he should consider the
view-points of the surplus States,
which are however deficit in very im.
portant itemsg like food and employment
opportunities. Unilateral introduction
of a national policy will be more harm=-
ful because power is one of the basic
needs of industrial development, it is
the attraction for industrial develop-
ment. Unemployment is very acute in
Kerala, and power can attract more
industries to the State and provide
employment. We need more industria-
lisation of the State, and power gene-
ration can help us in that respect. We
are definitely in favour of a npational
policy in respect of power provided the
other needs of Kerala are met by the
Government.

SHRI RANABAHADUR  SINGH
(Sidhi) : I welcome this Bill because
I believe that it is amother step in
the long road of our country catching
up on our power needs and becoming
competitive by world standards, but
I feel that the Central Electricity
Authority should have also been
given a more meaningful charge as
regards research in this field. 1 he-
lieve that the very r son d'etre of
this Bill is to provide a forward--look-
ing policy which our country will
need for ils growing power needs,
and I feel, therefore, that this Autho-
rity is the hest agency through which
we can look intp our future needs,
more so because ncw we Will have to
go into unorthodox modes of power
generation like MHD or geo-thermal
energy harnessing.

I also feel that because this Bill has
come before us and because, as ihe
hon, Minister has promised, there
might be some more measures coming
forward in this regard, it is most ne-
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| cessary that we look at things from an

economical national point of view. I
am referring to this point because one
‘of the most attractive hydro-electric
schemes, namely the Rihand dam, is
pending for sanction because of the
dispute between certain States. I
feel that if a thought of this nature,
which is behind this Bill, were to
come to the fcrefront of our national
policies, these important projects will
find early completion and Madhya
i"Pradesh, which was surplus till 18
months ago and has suddenly become
deficit in power, would not be starved
of power.

| =tarmow sfew ()
- wAtr sumfy o, W fRanw & F
wepR wega fear war sawr gaq @
qamiT FF g0 & aradrw war ot B
TuTE 37 gt § fF o 3w F frag
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wifgs | A e w25 4F gfe
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SHRI D. K. PANDA (Bhanjanagar):
'Mr. Chairman, Sir, 1 would like to
i stress one or two points, specially
| with regard to labour.

As far as the national power policy
i is concerned, it shouid include the
electricity workerz also because,
under the 20-Point Programme also
it has been stateg that, to streamline
the entire process and the system, in
order to eliminate the losses, it 13
necessary to take the cooperation of
the workers and that they should
have effective participation in the
management. Therefore, in the Board
ang also in the Central Electricity
Authority which is going to be creat-
ed now, the trade union representa-
tives should find a place.

As far as the qualifications of the
Members are concerned, one of the

KARTIKA 13, 1898 (SAKA)

Amdt. Bill’ %

Members of the Authority must be:
one who has the capacity and expe-
rience to organize the workers, There
should not be any charge against nim
of suppressing the workers or taking
drastic action against them: or un-
necessarily interfering with the wor-
kers’ rights and also of corruption.
Where there are such charges, they
should not be taken,

For a uniform national poliey, what
1 would like to suggest is this. The
entire object is that we should have
abundant generation of power. This
would need a guideline or a directive,
and I do not find any such thing here.
What 1 would suggest is this, wher-
ever there are economically viable
projects, whether in Orissa or West
Bengal or Kerala or in any other:
State, irrespective of political pres-
sure and other things, we should take
up because the entire national policy
should be to develop such economi-
cally viable projects which could ful-
fil our aim of generating electricity in
abundance. For that purpose, what
1 want to say is this. There should
be the concurrence of both the State
and the Authority. Take, for instance,
someg project which is being under-
taken, The esiablishment of generat-
ing station requires many things.
Suppose, it is on a river. Then, it
affects the riparian rights, develop-
ment of coal mires, drawal of water
from major rivers for cooling pur-
poses, and so on. All these social
aspects are connected with this. It
iy not that we are opposed to genera-
tion by the Centre. Rather, we in-
sist that it is the Centre who should
have the exclusive right to develop
these things. But, at the same time,
the direction must be for regional
developmerit, The direction must be
to see that in States like Orissa where
natural resources are in abundance,
electricity as an instrument should be-
utilised for regional development and”
for elimination of regional imbalances..

ot Ta FEE (Unzw) ¢ wwafy
wgtem, faady, @k o T &
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Faar & = fogd gg @y & fa
# frqr st

SHRI K. C. PANT : Mr. Chairmaa,
Sir, I am very grateful to the hon.
Members, who have participated m
this debate, and for the general sup-
port they have given to the Bill
which I have brought before the
House. I fing that they have made
references to many aspects of power
policy, which may not fall strictly
within the four corners of the debate
which is based on the Bill that we
are discussing, Nevertheless, I was
interested in’ hearing their views on
these aspects also and since the House
does not have many opportunities to
discuss power, I was happy that on
this occasion, Members took the op-
portunity to express their wviews. I
have made a note of them and I shall
try my best to benefit from them.

References were made by many
hon. Members to regional imbalances.
1 recognise ths validity of the points,
for instance, made by our sen.or lea-
der, Shri Bibhuti Misra, about the
difference in per capita consumption
of electricity in different parts of the
country and the fact that North Bihar
is backward. There are other pockets
in the country a'so and one need not
dilate on that; but I would only
make one point and that is, that back-
wardness of a region cannot be re-
moved merely by supply of electri-
city, but electricity should be supplied
where load builds up, I know there is
a hen-and-egg situation, but I would
say that in the coordinated programme
for the development of a backward
area, power is important and it is
wi.th that approack in mind that the
Rural electrification Corporation, for
instance is drawing up plans and
programme to help rural electrifica-
tion in those States which are back-
ward, and to those areas which are
backward and to supply electricity at
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concessional rates to the scheduled
castes and scheduleg tribes,  These
are having some impact, but that can-
not be a substitute for what the State
has to do in this matter itself. This
js one aspect which was raised by
many members and I thought I should
refer tg it in passing.

I shall now try to refer briefly to
the points made by the members,
seriatim, if I can, but I cannot pos-
sibly answer every point that has been
fmade,

Dr. Roy said that the Government
brought forward an ordinance and his
objection is that we did not withdraw
,the Bill. The point is that we intro-
‘duced the Bill in the Rajya Sabha be-
<ause we thought that iy was urgent
and we wouid like to pass it as quick-
ly as possible. But it could not be
taken up in the Rajya Sabha, Then
We were still anxicus to get iy adopt-
ed quickly. So, an ordinance was
passed and already people knew about
it because when we introduceg it in
the Rajya Sabha these provisions ware
known. I think he should compliment
‘me for at least having brought it
before the country through the Rajya
Sabha, What is his objection to that?
After the ordinance has been passed,
1 have come to the Lok Sabha as
guick]:,r as possible. He himself said
it was 20 days. I do not remember
the number of days. But how eotld
‘he say that 1 dig not come to the
House as quickly as possible? He used
Some phrases saying that by doing
this I am: somehow hoodwinking the
People. Now, these are his favourite
‘€Xpressions, not only his but his Par-
ty's. 'I"her@fore_ my suggestion to him
Wwith  all respect is not to devalue
these terms unnecessarily, Let him
use these terms at least when there
is some justification. He can argue
the case. Let him argue the case but
to use them in such circumstances and
to devalue them in such circumstan-
ces will not help because next time
Wwhen he uses them, everybody will
know what he means thereby. So,
I suggest for his own sake, let him

be more careful in the very use of
these terms,

He said that the Centre was taking
all the powar and not respecting the
federal structure of the Constitution.
We heard rany forcefu. and eloguent
speeches in the House and it was sug-
gested that we had not gone far
enough in ihg direction of centralisa-
tion. Therefore, as in most of the
other cases these days, 1 think, my
hon. friend finds himself in thé mino-
rity of one......

DR. SARADISH ROY: Which are
the State Guvernments thay have ob-
jected to this Bill? i

SHRI K. C. PANT: Many State
Governments have many points of
view in these matters and I am not
suppressing aaything. The State
Governments are very eloquent. They
are not the people who can be sup-
pressed. What their views were and
what their pleas were, you can read
about them.

But the point that I would like to
make to Dr. Rao and my friend, Shri
Indrajit Gupta, who, amongst others,
referred to the need for centralisation
is that we have discussed this matter
with the Stale Governments I think
at three Ministerial conferences—
three times. Besides that when we
were considering the provisions of
this particular Bill, again we diffuss-
ed it with them~. The State Govern-
ments’ point of view, at least in res-
pect of some States, was represented
by Shri Vayalar Ravi today though i
think he was confusing the national
grid witht the ownership of the power
stations. But I can see the point be-
cause I have heard the States make
that point, Therefore, I would sug-
gest that what we have done here in
this Bill is what ought to be done at
this stage of our development and I
think I have no hesitation in saying
that considering the complexities of
the subject we have come up with a
solution which, I think, 3 ideally
suited to to-day's situation. We have
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to take intp account the fact that
power is a concurrent subject. The
States are also rot only involved in it
but they have g preponderating inte-
rest in the generation and distribu-
tion of power. It has been my attempt
ever since 1 have come to this Min-
istry to increase central generation
and it is in pursuit of that policy that
we have taken these steps. We are
trying to have four large super-ther-
mal stations in the country in the
Central sector. Two of these stations
would be 2,000 mw, The third one
would be 1200 m.w. and the fourth
one would be 1900 m.w. The propor-
tion of Central generation to total
generation would go up considerably.
We can take up many worthwaile
projects and in a sense the States are
also happy if we take up these pro-
jeots, because lot of resources are rc-
quired and perhaps we would be in
a better position than them to =xe-
cute them quickly and in time.

While we have a policy in this di-
rection to increase central generation,
1 would say, the States also have a
role to play. And ] don't see any
reason to do away with that advan-
tage which we huve today. To do away
with that role would lead to many
complications. The States have fair-
ly large structures built up in the
field of power industry. Each depart-
ment in each Siates has got a large
number of employees. They have their
own power stations. They have thair
own network of transmission and dis-
tribution lines. I do not think it is a
practical ang feasible suggestion to
take over these things. The implica=-
tions of this suggestion must be clear-
ly understood. Wiii be able to supply
power to every village? Everyone who
spoke about the problems relating 1o
supply of power in the rural areas.
They voiced the problems faced by
the kisans, that he does not get con-
nection . “*“~t having to pay money,
then even waen the connection is
given, when he wants it for the cron,
at that time he does not get it, and
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so on. One hears these complaints. If
we take up in the Central sector there
would be Zreater repercussions, I do
not think we should regard States as
non-functioning  bodies. They are
functioning bodies and they are best
fitted to handle these matters. Distri-
bution is done by them. My friend
would be glag to know that we are
going in for 400 KV line, There will
be 400 KV line connecting many of
these generating stations and I think
this will be the skeleton of our Na-
tiomal Grid. Shri Indrajit Gupta re-
ferred to inter-State lines, We are
financing Inter-Statelines from ‘he
Centre and where necessary thease
inter-State line construction. would
be handled by the Hydro Power Cor-
poration. We have made a provision
whereby we will be able to take it up.
if necessary.

Sir, there is no hesitation to move:
towards a national grid. 1 would like
to make it quite clear that our policy
is to have a national grid. A reference
was made to regional grids, I would
like to assure my friends, Shri P. K.
Deo that it is not we are slowing the
progress towards a national grid but
strengthening of regional grids is
necessary in the intermediate stage in
moving towards the pational grid.
Even in relation to the process of sett-
ing up a grid rather it is not somethn
ing which will come up overnight, All
the time, in each State. there is need
for a better gird within the state. There
is need for a better grid between the
regions which requires to be streng-
thened. That is how the national
grid will come in. Even to-day theore-
tically it ig possible to transmit power,
say, from Bhakra system to Cape
Comerin. But the links are so weak in
many places, it is wrong to call it a
national grid.

Therefore, there is no hesitation in
this matter but the Dprocess will take
time. In the meantime there seems to
be some confusion about the transmis-
sion of power from the surplus State
to a deficit. State, I think Shri Vayalar
Ravi—he is not here now—referred to
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| the disadvantages accruing to his
| State, But, I would like to remove this
misunderstanding from his mind. He
. referred to the fact that by giving po-
wer to a deflcit State, Kerala would
somehow lose or there would be a dis-
advantage accruing to Kerala. Noth-
ing can be further from the correct
position because, if Kerala has sur-
plus power, it is not giving that power
free to any other State. It is earning
money for it. And I can assure my
Kerala friends that they are earning
money for that The only point is that
they cannot waste it. (Imterruptions)
I would say with all respect to Shri
Tiwary that you cannot waste power
but you can only use it for which you
should have load centres. You cannot
use power just like that; You cannot
consume it.

Electricity (Supply)
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DR. HENRY AUSTIN (Emnakulam):
But, there are not adequate infras-
tructures in our State, That is why we
have to give power at cheap rate.

SHR] K. C. PANT: I am not bere to
solve all your problems. But, I am only
saying that if your State can use po-

. wer, let them use it If you cannot,
. You sell that power and you are gain-
ing on it. In the meantime, you can
build up the load centres. I am for it.
I am only saying that it is sometimes
a wrong nation to think of not having a
grid. Many States want to have inter-
| state grids. By holding on to the sur-
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| plus .ower they are gaining nothing, -

but they are also gaining something by
selling the power, their surplus power.
I want fo clear this misunderstanding
in order to persuade the States that,
! in their own interest, if there is a defi-
- cit State, they should give surplus
power to that State If it is a surplus
State, in the interest of earning some
money for their surplus power, they
should readily agree to have inter-
state lines this is something which is
so self-evident that I am sorry to have
to state that here, Another point was
made by many hon. Members. T shall
here try to cover as many points as
I can, A point was made by several
Members that power was being given

e

at concessional rates to Birlas for their |
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aluminium plant. I think this was
raised by geveral C. P. (M) Members
as well as by Shri P. K. Deo. It has been
revised and it has gone up from 2 paige
per K.Wh. last year to 12 paise per
K.Wh. plusg the fuel surcharge. The
rate now js over 12 paise per unit.
You must understand that sluminium
is a very heavy consumer of electri.

city,

Although I do not want to go into
the question of tariffs, many hon.
Members have made a reference to
uniform tariffs and to the desirability
of reducing the tariff for agriculture
ete., etc, When I come with the finan-
cial Bill later that would be an ap-
propriate occasion to discuss all these
matters. The point that I would like
to make is that it is good if you under-
stand the implications of stepping up
this rate from 2 paise per unit to 12
paise per unit for aluminium indus-
try. It has certain implications in the
cost of aluminium and aluminium is
used mainly by the electricity indus-
try for cables. If effects the price of
cables. So, when you step up the
price of power it affects the cost of
aluminium and the aluminium produce.
Nevertheless, this has been done be-
cause we do not want to give them
cheap power. But please understand
the other implication also and if you
understand the other implication you
can suggest to us as to what is the
aluminium price acceptable to you and
also work back as to what is the cost
of power acceptable to you. Power is
a kind of raw-material for the alumi-
nium industry,

Then, Sir, Dr, Roy raised the ques-
tion of foreign companies delaying the
supply of machinery and making undue
profit. This is a case in which he
seems to have lost track of the recent
developments. Now, we are not im-
porting machinery for power produc-
tion. It is a thing of the past
BHEL and some other concerns
are manufacturing all the machinery.

Sir, be also talked of the” " 'Wor
crisis, That again luckily is 4 thing of
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the past and in most parts of the coun-
try, I am glad to say, compared to the
situation two years ago the power
situation is very much better ang easier
today. There are some pockets where
there are difficulties and some States
like Maharashtra and Karnataka
suffer from these difficulties. I agree
with Dr. Roy that generation of power
has not grown as fast as the demand.

Dr, Rao referred to the question of
having a national power policy and he
said that it should be by Government
ang not Central Electricity Authority.
We have not amended the reference
to the development of a uniform po-
wer policy. It is the same ag it was in
the previous Act. We have not chan-
ged it and Government would be in-
tersted in evolving a national power
policy. He also referred to the pre-
sence of part time members in the
Central Electricity Authority. Let me
explain as to why the part time mem-
bers are there. We have given to the
Central Electricty Authority the task
of finally giving techno-economic
approval to the projects which come
from the States and also for Central
projects. Because of this, the Finance
Ministry, the Planning Commission
and other Ministries felt that if they
were not represented on the CEA
when we considered the power pro-
jects for approval, they would have to
again repeat the process of ~xamina-
tion of these projects We did not
want to duplicate that, Therefore, we
have provided for this part time re-
presentation or non-expert representa-
tion, It is official, but it is non.expert
presentation in the CEA. But by word-
ing it subtly we have leff the door
open to get some experts, if we can
find them. This is the general position.

There are a few non-engineers to
whom Dr. Rao made a reference. They
are put there deliberately, people ex-
perienced in finance, industry, in com.
merce. As ] explained in my opening
speech, power is becoming very capi-
tal intensive and these power units are
very large units with a lot of capital
invested In them, They have to be
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managed with the best skills we have,
Those skills are not only in engineer-
ing, but gkills in accounting and mod-
ern management of various kinds in-
cluding commercial, Therefore, 1 think
the CEA must have all these giscipli-
nes represented on it. Otherwise it
will not be able to take care of the
mu!u-disciplinary approach reguired
for modern management of these huge
undertakings,

Shri Narasimha Reddy raised the
question of a super thermal station in
the south. He knows that we do intend
to have one super thermal station in
the central sector in the South. We
have sent to the World Bank two pro-
ject reports from South India. One is
related to the exploitation of the lig-
nite at Neyveli and the other to coal
in Ramagundam. Taking a broad
approach-and here we have talked of
a national power policy—I would say
that in South India where two of the
States have total hydro systems,
Kerala and Karnataka, and two others
have reserves of lignite and coal, we
should have a plan to develop the re-
sources and the power structure in
such a way that we can utilise the
lignite of Tamil Nadu and coal of
Andhra Pradesh to have thermal po-
wer in these two States not only fer
themselves but to supplement the po-
wer with the hydro States and ultima-
tely think of a southern grid with the
hydro resources and thermal resour.
ces supplementing each other, With a
hydel base provided and thermsl re.
sources, one can have a very rational
system in the south,

In North India, I would say that
along the Himalayas there is still vast
potential of hydro resources, Luckily
all along the plains not too far from
the Himalayas, there js a coal belt
stretching from Bengal to Maha-
rashtra. Again in due course it is a
combination of these two which will
provide the proper mix for north
India. Therefore, I think we are well
placed in the matter of macro power

planning.

Referring to specific plans, we can
say that there can be one central super
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thermal station in the south, and one
super thermal power station perhaps
jointly built by the four States in the
south. I think this is feasible. I have
discussed it with some of the States,
but I will not say more about it till 1
have discussed it with all the States
ang have got their reactions. In that
way, perhaps we can have two big
super thermal stations, based on coal
and lignite, and link it with the grid
in the southern region,

SHRI P, R, SHENOY (Udipi); Can
we not have a nuclear power station
in Karnataka?

SHR] K. LAKKAPA (Tumkur):
Thermal station also, That point may
"be replied.

]

1

SHRI K. C. PANT: You will have to
make a choice between hyde] and other
sources. There are no absolute answers
in these cases, It is all comparative.
At a given point, would you lik= to
have this or would you like to have
that? You cannot have both, You will
‘have ultimately to decide whether you
'prefer thermal power station or hydel
'power station.

There are advantages in both, Now,
"1hey are a little better off than what

they were.

[16 hrs.

SHRI P. K. DEO: What about the
'Indravati project?

| SHRI K. C, PANT: It has been pend-
ing with the Planning Commission,
What can I do? How can we approve
of it?

SHRI P. K. DEO: You put some
muzzle in it.

SHRI K. C. PANT: I think you have
enough musele, Now, Shri Shankar
Dayal Singh had asked me to ensure
that the CEA should undertake Natio-
nal Load surveys which determine the
requirement of power in different -re-
gions, Already that is being done and
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in fact we have nearly completed the
10th load survey, So, this aspect of
investigating the future requirements
of power has already been done by
us, Then, he referred to rural electri-
fication and he said that due to politi-
cal considerations his scheme went
somewhere else. | thought that he was
one of the most vocal Members in
this House and I am surpriseg if there
is anybody in this House who can take
away his scheme, I any case, he will
be glad to gknow that [ am thinking of
setting up a special committee of my
Consultative Committee which will go
into the question of the functioning of
the Rural Electrification Corporation
Schemes. Many hon. Members have
privately expressed to me their diffi-
culties and their problems in respect
of rural electrification schemes and,
therefore, I have asked some of my
colleagueg in the Consultative Com.
mittee to go round and look into
these things and I think this will
meet the approval of the House.

SHRI SHANKAR DAYAL SINGH:
The Members of Parliament can be
the members of this Committee.

SHRI K. C, PANT: I do not think
that really the CEA is a body where
you should ask for representation of
Members of Parliament because i is
an expert body ultimately,

SHRI SHANKAR DAYAL EINGH:
There are some expert Members in
the House also, like Dr. Rao.

SHRI K. C. PANT: Then why should
you consider that they would be ex-
cluded? Now, Shri Indrajit Gupta
said that the super power thermal
stations were not going through be-
cause of disputes regarding locations.
There is really no dispute regarding
location. Therefore, I think that he
has got some wrong information,

SHRI D. i, PANDA: Some States
are forming some companies and there
is a multiplicity of agencies,

SHRI K. C, PANT: The gecond point
he talked about is multiplicity of
agencieg in this Bill. There is no multi-
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plicity of agencies in this Bill. If
States get together and form a gen-
erating company, that would be a
very desirable development but I
would not call it a multiplicity of agen-
cies. These are agencies which are re-
quired to separate generation from
power, But it does not bring in a
quantitative difference or a gqualita-
tive multiplicity of agencies. They
would be agencies of some kind, that
is for the generation of power and it
js a deliberate advice which we are
diving to States that we would like
them to set up separate agencies be-
cause we see the advantages, And one
State, that js, Karnataka, is now con-
structing the Kalinadi hydro-power
project through a company. ‘They
found it wholly satisfactory and some-
body asked whether Karnataka Cor-
poration could be deemed to be one of
the generating companies. My answer
to that is ‘Yes'. It would be one of
the generating companies and others
are free to sel up a similar generat-
ing companies. Shri Swaran Singh
Sokhi has raised a point which I think
is not really a point. If he reads it
properly, he will understand the point.
But he has not read the word ‘or’. Now
I think, he has seen that,

Shri Mahajan referred to the gas
turbine for Maharashtra. One has to
be very certain that the gas is avail-
able and the availability of gas is not
confirmed, as far as I know. There-
fore, 1 cannot proceed with this un-
less that is taken care of. He also
referred to the sanctioning of projects
of Maharashtra. We have sanctioned
a number of projects in Maharashtra.
1 have given the list only recently and
be is welcome to have a look at it.
Some of the projects which he men-
tioned have other implications, I do
not want to go into them now,
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Mr. Naik said that electrical en:
gineer has been taken out of the list
of members and created an impres-
sion, by referring to Dr. Rao, that we
were doing it deliberately. I have gone
through it again and I find they have
not been taken out. I do not know
how he got that wrong impression.

Shri Panda referred to the need to
have the concurrence of the States
along with the CEA when projects are
approved. I think that goes counter
to what Mr, Indrajit Gupta said earlier,

SHRI D, K. PANDA: 1 have limited
it to the gocial aspects.

SHRI K. C. PANT; You are saying
that Stateg should be consulted. He
is saying “Don’t consult the States.”
Whatever the reasons, the end eftect
ig there, You should agree on the end
effect,

SHRI D. K. PANDA: We have total
agreement. I only suggested that with
regard to these aspects, not merely
information should be sent to them,
but previous consultation should be
there.

SHRI K. C. PANT; Shri Rana
Bahadur Singh referred to MHD and
geothermal research. Research has
been included specifically this time as.
one of the functions of CEA and both
MHD and geotbermal research is done-
not by the CEA but elsewhere. 1 need
not refer to it in great detail here.

I may tell Ahirwarji that a pithead
super thermal station Will come up at
MP. Also 15 per cent of power Is
going from Rihand to M.P. since last
year. Earlier this was not there, but
gince last year, it is going.
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I think I have answered most of
the points raised. I would conclude
by thanking the members once again
Tor their constructive guggestions.
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MR. CHAIRMAN: The question is:

“That the Bil] further to amend
the Electricity (Supply) Act, 1948 be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We shall now
take up the clauses. I think there are
no amendments to Clause 2.

The question is:

“That clause 2 stand part of the
Bil.”

The motion was adopted.
Clause 2 was added to the Bill.
Clanse 3—(Amendment of section 2.)

MR. CHAIRMAN : There are amend-
ments No. 8, 9, 10, 11 and 12 in the
name of Dr. K. L. Rao.

DR. K. L. RAO: I am not moving.

MR. CHAIRMAN: There is an
amendment No. 39 in the name of
Mr. D. K. Panda,

SHRI D. K. PANDA: I beg to move:

Page 3, line 2,—

for “Company” substitute “Corpo-
ration” (39)

The word ‘Corporation’ has a differ-
ent and genuine implication; it will
be definitely more befitting than the
word ‘company’. 1 do not want to
speak much on it; but let it be
accepted.

SHRI K. C. PANT: It is under the
Company Law that this will be set
up. We may call it a corporation, or
a company. It does not make a
difference. If it has to be a statutory
corporation, it will have to come
before the House. Otherwise there is
no difference.

MR. CHAIRMAN: I shall now put
amendment No. 39 {o the vote of the
House.

Amendme;!t No. 39 was put and
negatived.
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MR. CHAIRMAN: The question is:
“That clause 3 stand part of the
Bill."
The motion was adopted.
Clause 3 was added to the Bill.

MR. CHATRMAN: Now about clause
4. No amendments have been moved

to it.

The question is:
“That clause 4 stand part of the
Bm.”
The motion was adopted.
Clause 4 was added to the Bill.

Clause 4A (New)

MR. CHAIRMAN: Now clause 4A.
It is a new clause.

SHRI P, K. DEO; I beg to move !

Page 4—

after line 39, insert—
‘4A, After section 3 of the

principal Act, the following section

shal] be inserted, namely:—

«gA, The Central Electricity
Authority shall fix up uniform
tariff of power generated by—

(i) Hydro electricity pro-

jects;

(ii) Thermal projects;

(ili) Atomic power projects
so that agriculture, industry and
rura] electrification may get a
boost.” (15)

So far as the freedom of the States
to regulate the electric tariff 1is

concerned, I would like fo suggest that
there should be a national guideline
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issued to the various States. We are
given to understand that the Govern-
ment of India are about to evolve a
formula so far as the tariffi is con-
cerned, varying from 6 paise to 13
paise, depending on the mode of
generation., 1If it is purely hydro, it is
6 paise; if it is purely thermal, it is
13 paise; and in between if it is a
combination of both. I do not know
How far my information is correct.
I hope some light will be thrown In
this regard and if possible a directive
might go to the various States to have
uniformity as far as practicable, so
that agriculture, industry and rural
electrification can really get a boost.

SHRI K. C. PANT: It is much
cheaper to generate hydro-electric
power than to generate thermal power.
It costs more if you generate from
coal or from nuclear sources. So, the
complexity of the factors is very vast,
the range is very wide, and even in
thermal power, it depends on all
kinds of factors, including the distance
from the pithead etc. Therefore,
I do not think that we can issue a
directive to the States to have certain
uniform rates until one goes very deep
into this matter. So, I cannot
interfere with the tariff structure of
the States. Thiat is why I said earlier
that I would not like to interfere with
the tariff structure of the States.

SHRI P. K. DEO: I would like to
withdraw my amendment.

MR. CHAIRMAN: Has he the leave
of the House to withdraw his amend-
ment?

HON. MEMBERS: Yes.

Amendment No. 15 was, by leave
withdrawn.

MR. CHAIRMAN: The question is:

«That Clause 5 stand part of the
Bill”
The motion was adopted.

Clause 5 was added to the Bill.
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. MR. CHAIRMAN: The question is:
“That Clauses 6 and 7 stand part
of the Bill.”
The motion was adopted.
Clauses 6 and 7 were added to the
Bill

Clause 8—(Insertion of new section
154).
SHRI M. C. DAGA: I beg to move:
Page 6, line 38—
after “organising workers” insert—
“ag well as in representing
workers' interest in the Generat-
ing Company” (3)

SHRI RAMAVATAR
(Patna): I beg to move:

SHASTRI

Page 6, line 38,—
after “organising workers™ insert—

“and defending and safeguard-
ing their rights and privileges

before the Generating Company or*

Corporation;” (28)

SHRI D. K. PANDA: I beg to move:
Page 6, line 18,—
add at the end—

“in accordance v.ﬁth the National
Power Policy of removing regional
imbalances” (41)

Page 6, line 25—
| add at the end—

i “in accordance with the National
| Power Policy of removing regional
imbalances” (42)

SHRI B. V. NAIK: I beg to move:

Page 6,—
after line 30, insert—

“provided that local interests
will be represented in the form of
part-time members to an adequate
extent, being not less than a third
of the total number of members.”
(36)
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Why should he not be appointed
one of the directors of the company?
Where wyou are having so many
directors, you kindly appoint as one
of the directors a person who is a
worker in the company.
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their rights and privileges before the
Generating Company or Corpora-
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SHRI B. V. NAIK: Sir, the purport
of my amendment is to represent in
these generating companies some
local interests and to provide them
part-time members. In the course of
ibe thoughtful reply to the debate,
the hon. Minister said that we cannot
take up the distribution of electricity
to every nook and comer of the
vountry. But we have been distribut-
ing letters, telegrams, telephones,
wires, etc. for the last hundred years
1 think, we would like to stand by our
Minister in taking a decision in
regard to centralisation but he should
also represemt local interests, that is,
those people who are living nearabout
these areas. They know where the
shioe pinches. 1 hope, the hon. Minister
will accept in spirit at least what we
are submitting after our experience
and accept the amendment.

SHRI D. K. PANDA: Sir, I have
already explained the -whole thing.
What I want to stress here is that
since the han. Minister has not refuted
or rejected the points 1 have raised,
1 thipk, he has almost accepted it.
Ag far as the regional imbalance is
concerned, we all know and we are
fully . aware that it is the monopoly
growth that has resulted in this regional
imbalance.

As far as this particular amendment
is concerned, it is with regard to
removing the regional imbalance.
Then, automatically, it becomes an
instrument for proper  regional
development specially in the field of
agriculture and industry. From that
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point of view, becausg it has not been
refuted or rejected, I hiope, it will be
acceptable to the hon. Minister.

SHRI K. C. PANT: As regards the
point made by Mr. Daga and Mr.
Shastri ig concerned, I do not see why
they are pressing a point which will
exclude them from the possibility of
being included as members in the
Board. There will be a possibility of
including persons like them in the
board and, subsequently, when the
labour leaders establish themselves im
thig field, they can also be taken in
the board. Why should they exdude
themselves?

Mr. Naik wantg the representation of
local interests. What ig local interegt?
Who will define what is local interejd?
Is it the local M.P. or is it the local
district or is it the local State?
Therefore, 1 think, it would be wrong
to include such a flexible and ambi-
guoug term in a law, Whatever local
inferests are involved will naturally
be taken care of by whoever is in the
board.

So far as the point raised by Shri
Panda goes, 1 think, he will agree
with me that the question of regisnal
imbalances is not going to be affected
too much by our including the words
‘removal of reglonal Imbalances’ in
this Bill. The important thing is that,
as a part of our planning process,
we have to remove the regional
imbalances. Therefore, I cannot agree
to include it in the BillL But I would
agree with him that it should be in
the pverall strategy of planning in
the country. He and I can get together
and try to remove regional imbalances
wherever they are, but not by includ-
ing it in the Bill

MR. CHAIRMAN:; Is Mr. Daga
pressing his amendment?

SHRI M. C. DAGA: No, Sir; I am
not pressing. I seek leave of ¢he
House to withdraw it.

Amendment No. 3 was, by leave,
withdrawn.
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MR. CHAIRMAN: Mr. B. V. Naik.

SHRI B. V. NAIK: I am also not
pressing; I seek leave of the House to
-withdraw it.

Amendment No. 36 was, by leave,
withdrawn.

MR. CHATRMAN: Shall I put all
ihe other amendments together?
]

SHRI D. K. PANDA: I am not
{prepsing Amendment No. 41.
f

Amendment No. 41 was, by leave,
withdrawn,

MR CHAIRMAN: I shall now put
Amendments Nos. 28 and 42 to the
vale of the House.

Amendments 28 and 42 were put and
negatived.

MR. CHAIRMAN: The question is:
That Clause 8 stand part of the
Bil.”

The motion was adopted.

Clause 8 was added to the Bill.
amﬁ; and 10 were added to the Bill.

Clause 11 (substitution of new see-
tions for sectien 1B.)

SHRI P. NARASIMHA REDDY: I
beg to move; :

Page 8 line 8—
after “State” insert—

“and to adopt a flexible and
differential consumption
tariff so as to secure equi-
table benefits and incen-
tives for lift-irrigation in
drought-prope areas and
for rural cottage indus-
tries”. (18)

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 8, line 8—

after “State” insert—

“and to adopt such a rea-
sonable and differential
consumption tariff se as to
seécure maximum benefits
and fincentives for lift irri-
gation  in drought-prone
areas, for poor and margi-
nal farmers, poor people
ang small scale industries
in town and cottage indus-
tries in the villages;" (29)

SHRI BIBHUTI MISHRA. I beg to
move:

Pge 8—
after line 36, insert—

“18B. It shall be the duty of
the Generating Company to
make arrangements with
the electricity distributing
agencies in such g way that
the electricity generated by
the Generating Company is
sold at & uniform rate
throughout the country and
that the village industries
ang farmerg throughout
the country are supplied
electricity at cheaper rates
than the other consumers.”
(38

SHRI P. NARASIMHA REDDY:
The Minister has already explained
that, in the matter of tariff, it is not
proper for us to interfere and fix the
rates which the State Electricity
Boards are more competent to do.
But, in spite of that, T would request
that my amendment, which reads as
follows, be accepted:

“Page 8, line 8,—
after “State” insert

“and to adopt a flexible and
differential consumption
tariff so as to secure equi-
table benefits and incenti-
ves for lift-irrigation Ja
drought-prone areas and

for rural cottage indus-
m_‘ll-
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[Shri P. Narasimha Reddy)

This amendment does not fix any rate;
it only gives a hint, an indication, to
the Electricity Boards to adopt such
a flexible poliey. In the circumstan-
ces, this amendment shoulg be accep-
table to the Minister.

st TmrEA et . awmfy

Tged, ¥ gidHe e 29 A
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“and to adopt such a reasonable
and differential consumption tariff
50 ag to secure maximum benefits
and incentives for lift-irrigation in
drought-prone areas, for poor and
marginal farmers, poor people and

small scale industries in town and
cottage industries in the villages;”
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SHRI K. C. PANT: Sir, I would re-
quest Shri Reddy, Panditji and Shas-
triji to look at section 18(a), which
reads: c

“to arrange in coordinaticn with
the Generating Company or Gene-
rating Companies, if any, operating

| in the State, for the supply of elec-
tricity that may be required within
the State and for the transmission
and distribution of the same.”.

would request the hon. Members to
inote the next words:

| “....in the most efficient and eco-
nomical manner with particular re-
| ference to those areas which are not
for the time being supplied or ade-
quately supplied with electricity”.

[That, T think, is justifieq and should
e there in a Central Act, but things
like what tariff shoulq be there in
each State and which section of the
consumers should subsidise another
lset of consumers, We leave it to the
States. We cannot possibly in a Cen-
ltrnl law lay down either uniformity
fin this matter or lay down principles
which will be applicable to each
State because of the different systems
existing in the States. As I explain-
ed, this is the main difficulty.

Rfefrfm)  ga ¥ foa
7z & T ST & AT frdw et
# faw ¥ fag e o wey @
faoreft w&f o anot 1 9w & fag
8 TrgdwA 7 a1 Iy ¢ fow &
st w1 A fee T 5 e
iR A
wrix gt s geea a@f w0

SHRI K. C. PANT: I am completely |
in gympathy with the desire to take
Dower to the rural areas and I would
like to see power reaching every |
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village. 180,000 villages are already
serviced with power and I would like
it to expang rapidly, and I am doing
my best for that. The matter of
rates is, however, different.

SHRI BIBHUTT MISHRA: T seek
the permission of the House to with-
draw my amendmenf.

The amendment No. 38 was, by leave,
withdrawn.

MR. CHAIRMAN: I will now put
amendmentg Nos. 18 and 29 of Shri
Nurasimha Reddy and Shri Ramava-
tar Shastri respectively to the vote of
the House.

Amendments Nos. 18 and 29 were put
and negatived. ,

MR. CHAIRMAN: The question is:
“That clause 11 stang part of the
BilL.”

The motion was adopted.
Clause 11 was added to the Bill
Clauses 12 to 16 were added to the-
Bill.

Clanse 1= (Substitution of new sec”

tions for sections 28 agnd 29)
SHRI RAMAVATAR SHASTRI: I
beg to move;
Page 10, line 37,—
after ‘papers” insert— .

“ such as Hindi, English, and other
State languages of the regions,
which have wide circulation,” (30)

aanfy oY, Aw dwe TS

, 0 9o qx ¥ Mw gmawTH &
“such as Hindi, English, and other

State languages of the regions which
have wide circulation,”
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119 Electricity (Supply)
[Shri Ramavatar Shastri]

R IR A ¥ e W A A
A3 ofed WX Foawr agowmm
ST ¥ ST 1 ITHT AT A0 |
g dvaT #7  gafwg far & O
gk fe § gmar ¥ (feam
W% ATEN §, IAFT wIrW AT g
e w0 ot ¥ @Y &, SwaA wE
wie o Ia% famrt & fae fao
g——ag mar gaw & foad fag &
uar ¥ I@ FEm—afET =g gz
T I A w07 qERERAnE ¥ fag
W wET § A AE, S
wgall ¥ T I qrw § @™
sfem 39T & waAT g, Wi, 5,
dRr F gwifts 9 #1 A @
qr1 | FIFQRIT AT A qGgAd F AT
& va A aft fvwfgy 1 =
€ gTEE # ST Wew A 9w
ggarx fAFa3 § w=% Y Amr 4,
-gan1 A fafro faar =1 @r & a1
‘Jq% wr WA PN arar F-gfemm
S AgA F1 oA IT I
FT wT wgemA § ¢ @ W A,
Fqm UTALIESNC & AW 9T WH
aFg & | AfF gAEE F wEar an
TMEET ¥ AAMA FI@ &, IR
ad% # sg §93 § gafed IAEt
faam fam s & gdifeg &
Tig g v argset wgede -
Yqd FT FEATE g1 AT K OFEAT
anfgr | wa ww wr om g e e
TR WA AT el WY
sfresdi #1 F@ AETETLSEAT A
g, Wif% agsAr agwes g, qAY
FTF B 2 arfw g & fames faa
wrd | g i ¥ far § 7 4@
waraa faar &1

sf: O W& o ; wre (AT R}
#ifg =1 = wEmr &, g faww

NOVEMBER 4, 1976

Amdt. Bill 120

e fowm & ot @ awar
g 4w fawmr &Y g & o W
AT Q. ...

o AT et ;o Sfww o
Tz ¥ ot 31

st gow W oW : we7 faaEn
gar, fer oY ag Aife &1 oww &
sgl &F A @vw @, # a1 @@
arwar g o q@ Se9r 91 7 s
=fed |

MR. CHAIRMAN: I will put amen-
drmrent No. 30 to the vote of the House.

Amendment No. 30 was put and ne-
gatived.

MR. CHAIRMAN: The question is:

“That Clause 17 stand part of the
BilL.”

The motion was adopted.
Cf.c_i.use 17 was added to the Bill,

Clause 18— (Amendment of
30)

section

SHRI D. K. PANDA: I beg to move:

Page 11, line 41,—
addl at the end—.

“en the basis- of mssessment
made by the. concerned
State Governments” (44)

- Page 11, line 45,—
add at the end—

«With particular object of
making such power an ins-
trument for regional deve-
lopment, namely agricul-
ture ang industry in back-
ward arems” (45)
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Page 11,—
cfter line 45, insert,— -

“(h) in allotting prioritieg to
| different schemes, the au-
thority shall give preferen-
ce to such schemes which
can be found economically
viable and contribute re-
latively more to the nation-
u al economy.” (48)

Taking the whole approach and the
direction which we should follow, we
have to go in for regional develop-
‘ment of the country. Certain States
iare gifteq by nature. Those natural
resources shoud be fully made use
of. They ghould be fully developed.
They should be developed in such a
way that they can make their maxim-
um contribution to national power
and national wealth. Therefore, I
want that power should be generated
and produced in such a way that it
 should be used ms an instrument for
regional development. Unless this
approach is there, unless this finds a
place in the Bill itself, things may
be let to the sweet will, the whims
and caprices of different bodies.
There may be some occasions when
there may be misuse of these things.
Therefore, there must be a clear-cut
direction in this regard. That is why
I have brought in these amendments
and I request the hon. Minister to
accept these amendments.

| SHRI K. C. PANT: Sir, If Mr.
Panda had carefully gone through the
duties of the State Electricity Boards,
he would have found this. We have
said that the Boards, in coordination
with the generating companies shall
arrange for supply of electricity in a
most efficient and economical manner
with particular reference to those
areas which are not being ade-
quately supplied with electricity. We
have saig that this should be done
. in a most efficient and economical
manner. That includes taking an
overall look at the whole region. We
are slowly moving fro:; the Stat? to
the region in respect of power plan=
ning but yet we have still to take in-
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to actount that the States

entitleg which count in thesela;:tt:rui[
and the point of view of the States
will have to be taken into eccount,

MR. CHAIRMAN. Now let me put
amendments Nos, 44, 45 and 46 to the
vote of the House,

Amendments Nos. 44, 45 and 46 were
Put and negatived,
MR. CHAIRMAN: The question is:

“Thgt Clause 18 stand part of the
BilL"”

The motion was adopted.
Clause 18 was added to the Bill.

MR. CHAIRMAN: There is an am-
endment to Clause 19 by Mr. Dagu.
He is not here. There are no amend-
mentg to Clauses 20 to 28, So I will
put clauses 19 to 28 to the vote of the
House. The question is:

“That clauses 19 to 28 stand part
of the Bill.

The motion was adopted.

Clauses 19 to 28 were gdded to the
Bill.

Clause 29— (Amendment of section
14)

MR. CHAIRMAN: There iz an am-
endment by Shri Ramavatar Shastri

SHRI RAMAVATAR SHASTRI: 1
beg to move;

Page 14, lines 24 and 25—

for “servant of the Boarg or of
a Generating Company”

substitute—

“employee of the Board or of
& Generating Company”
(19)

MR. CHAIRMAN: You may cpeak
on your amendment.
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“for the words ‘servants of the
Board’ substitute the words ‘employ-
ees of the Board'
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MR. CHAIRMAN: I shall now put
amendment No. 19 to vote .. . "
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MR. CHAIRMAN: When I am on
my legs, you will please sit down. I
shall put amendment No. 19 to Clause
20 moved by Shri Ramavatar Shastri
to the vote of the House.

Amendment No. 19 wag put and
negatived

MR. CHAIRMAN: I shall now put
Clause 29 to the vote of the House.

The question is:

“That Clause 29 stand part of the
Bm.ED

The motion was adopted,

Clause 29 was added to the Bill.

MR. CHAIRMAN: I now come to
Clause 3. There is an amendment by
Shri M. C. Daga. He is not here. I
shall put Clause 30 to the vote of the
House. i
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The gquestion is:

“That Clause 30 stand part of the
i Bill”.

The motion was adopted.
Clause 30 was added to the Bill.

[Clause 31— (Insertion of new section
!- 754.)

I
SHRI RAMAVATAR SHASTRI:

8ir, 1 beg to move:
i page 15, line 6—

For ‘six’ substitute “three”. (20)
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MR. CHAIRMAN: I will put amen-

dment No. 20 moved by Shri Rama-
vatar Shastri to the vote of the House.

Amendment No. 20 was put and nega-
tived.

MR. CHAIRMAN: The question is:

“That Clause 31 stand part of the
Bill.”

The motion was adopted.
Clause 31 was added to the Bill.

Clause 32 to 34 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI K. C. PANT: Sir, I beg to
move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

MR. CHAIRKAN: Now, we take up
next item on the agenda, which stand
in the name of Shri H. R. Gokhale.

—_— N
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16.52 hrs,

HOUSE OF THE PEOFPLE (EXTEN-
TION OF DURATION) AMEND-
MENT BILL

THE MINISTER OF LAW, JUST-
ICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): S8ir, I
beg to move:

“That the Bill to provide for the
further extension of the duration
of the present House of the People,
be taken into consideration.”

Last week when I made a statement
in the House I had taken the House
into confidence and said that it was
Government's intention to bring a
Bill for the extension of the dura-
tion of the House in this Session. When
I had spoken on a similar Bill last
year I had given the reasons as to
why at that time an extension of the
duration for one year was necessary,
Most of the reasons which I had men-
tioned then do hold valid even today
but before I go into those reasons
1 would like to mention generally
with regard to the situation that we
find in the country today after the
promulgation of the Emergency
about sixteen months ago.

Sir, we have definitely seen that
fn many fields—particularly in the
economic field there hag been a great-
er achievement and in the adminis-
trative set-up too in the desire to im-
plement these objectives there has
been more discipline. I have gaid
that there have beemr impredSive for-
%eign exchange earnings, unpreced-
ented growth in our gross national
product, control of the inflationary
trends and our economy has attained
a certain measure of stability and
capacity for sustained growth. These
things I am mentioning now because
this is just the time when we cannot
afford to be complacent. When we
have seen that there are in some
fields defin*~ gaing of emergency
it becomes . the more important
that w.  not become complacent
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and see that the possibility of
achieving greater  stability in

these matters is obtained and
it is necessary, therefore, that the
atmosphere which ig created by the
Emergency which has led to these
resultg is further helpful in the imme-
diate future. But that is pot to eay
that the conditions which necessitated
the extension of the House last year
do not exist. In fact, all these ele-
ments which had suddenly activised
against all democratic institutions and
the functioning of democracy and
have been using violence and other
anti-democratic, disruptive methods,
are still there and it is not right to
think that they are not active. Most
of them are still active. It is quite
conceivable that these elements who
have been behaving in this way if not
kept under curb, as they have been
kept, to a certain extent, under con-
trol till now, will again flare up and
create a situation which will put the
whole clock back both in respect of
our economic measures and also in
respect of our other things which
were gought to be achieved in the
course of the emergency.

We know that here, for example,
suddenly tnere is a spurt of activity,
particularly by people operating from
abroad, Indians operating from ab-
road, New organisationgs have come
up and they have shown a sudden
interest in favour of what they call
democracy in Indfa. Some of them
are really fugitives from the law.
They have run away from the coun=-
try. Reference was made to this by
one hon. member on the othqr side
in the course of the discussion on
the Constitution Amendment Bill, It
is necessary to see how all these
elements which operate from other
countries have suddenly become ac-
tive and have suddenly begun pro-
paganda against what is being done
here and to propagate for democracy
—ag if the urge for democracy has
now suddenly shifted from this coun-
try to, say, America or other coun-
tries.
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Now, this is somewhat significant,
because the way in which some of
these elements are functioning in
India with the support of some of
these elements who are operating
from abroad is an indication of how
he whole thing is resulting in a
ituation where we cannot certainly
afford to be complacent,

We know that some politica] par-
ties who have beep talking very
loudly about democracy and the need
for elections have, at any rate, mnot
done anything to condemn these anti-
national activities which have tended
to lead to violence and disruption.
They have not done go. They have
only indulged in tall talk about de-
mocracy and the need for elections
and so on and so forth. It cannot fit
into their mouth to say when they
want democracy that they will tole-
rate these activities which have been
_going on, which are clearly anti-de-
Imocratic and subversive while it en-
ables them to keep silent on this in
a way lending tacit support to all
these activities of these subversive
Felements,

If we take these things into aec-
count, it is not proper to consider
whether elections should be held or
‘not merely on the ground whether
we will win or lose the elections, As
I said the other day, if at all that
was the consideration, probably the
Congress Party would have thought
this the best time to go to the polls.
But when we consider these matters,
[it is not really the interest of a poli-
tica] party which is predominant,
particulaly in an emergency when a
situation of this type exists; what is
important is the larger interests of
the country, If the larger interests
of the country demand that going to
:the polls in such a situation will be
harmful, is not desirable not only
Ifor the country but in the long-term
‘interests of democracy itself, then
it is desirable that we should sacri-
fice our immediate gains which we
might get by way of elections by
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getting a majority in the House and
s0 on and so forth,

Therefore, it is wrong to say, as
some people have been saying, when
they were talking the other day that
the Congress Party is now not will-
ing to go to the polls or is hesitating
to go to the polls because they will
not win. On the other hand, as I
have stated that if that were the
consideration, and if the situation
had not been emergent, probably this
was the time when the Congress
Party could very willingly, speedily
have gone to the polls and come back
with a thumping majority as large,
if not larger than what it s today
(Interruptions). Therefore, it is com-
pletely irrelevant to say that ‘you
will lose election; therefore, you are
not going’ or ‘vou will win and there-
fore you are going’. That is not the
consideration which should be im-
portant in deciding a major thing
whether or not in the interest of the
country, of the nation and of §ts peo-
ple it is right to hold elections now.

Moreover, it is well known that
elections in g big country like India
where the organisation is very big,
where large numbers of people have
to go to the polls and where a large
amount of expenditure is also jnvolv-
ed, al] these, of course, are part of
democracy and the people of the
country have to do it when the elec-
tions are held, but such forces can
be released in an election—that is
the legitimate fear—which are sub-
versive, which will again gurface. It
may be that that is not the right
thing to do at this moment,

SHRI S. A. SHAMIM (Srinagar):
Therefore, you will never have elec-
tions. (Interruptions)

17 hrs.

SHRI H. R. GOKHALE: T do not
know whether it is logic at all, be-
cause if you don't go td the elections
now, by what test of logic does it
follow that we will not go to election
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next year? Therefore, it is g matter
where when time comes, we objec-
tively see the conditions, But the
point is that Shri Shamim cannot rush
to that conclusion, apart from merely
intervening when I am speaking. It
helps nobody and it is not in conso-
nance with logic at all. Shri Shamim
makes so many statements and some-
times creates so many scenes also in
the House as we gaw the other day.
So, all these thing haq already been
mentioned by me last year, that is,
with reference to the Emergency,
particularly, with reference to the
operation of these elements which
had created an atmosphere of dis-
order in this country and which was
curbed merely by an effective step
taken at the appropriate time, If these
steps are not continued and we do
not stop the elements of disorder
from recurring, then we will go back
again to square one. All these things
will be putting the clock back again
and wil] mean losing of the gains of
the Emergency, There is a lot still
to be done. It is not as if everything
has been achieved. I only mentioned
a few things. There are many more
things to be done. There was a good
atmosphere and a sense of discipline
prevailed. But it has now slackened.
But it does not mean that we should
not look further into this and see
that the good atmosphere is restored.
But the point is that i a conditlon
where elections will not only not
support the furtherance of the demo-
cracy but it will create an atmos-
phere which will lead to subwversion
and will lead to the growlng of
these subversive and anti-democratic
forces, is it right or is it not right to

hold elections at this time? And to’

me, it appears that it is pot right to
do so because if the election is held.
immediately all these disruptive and
anti-democratic forces will come up
again to the surface and we may be
again where we were. These are the
main things which T wanted to men-
tion at this stage. I will deal with
this morn, if pecessary, after I hear

(Extension of Duration) 132
Amdt. Bill
the debate and I again categorically
repeat that it is not that the Govern-
ment is shirking from going by the
democratic path, at least not that
Govarnment has abandoned the policy
of following the democratic method
of obtaining the verdict of the people.
It will be going for elections when
the appropriate time comes and at
that time it will certainly hold elec-
tions. But this is not the time now.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the
further extension of the duration
of the present House of the People,
be taken into consideration.”

Shri Jharkhande Rai, may I know
whether you are moving your amend-
ment?

SHRI JHARKHANDE RAI (Ghosi):
Yes, Sir. I am moving it.

I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 3rd February,
1977." (1)

SHRI SAMAR MUKHERJEE (How-
rah): Mr. Chairman, Sir, the speech
made by the Law Minister clearly
proves that the reasons behind the
Emergency is to suppress all demo-
cratic rights. by resort to draconian
measures. And all these things are
related to the econnmic necessity.
Sir, yesterday, I said that for the
big monopolists andq the multi-na-
tional corporations, this is the most
favourable condition. The are now
telling them openly and you are
going to hear their voice here on the
floor of the House. Why? Because
they are getting protection at the
cost of the workers, Workers are
thrown out of the factories, Ome
worker is being forced to pro-
duce double or treble the quantity.
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The management has declared that
two-thirds of the workers are sur-
plus because the total production is
being done by one-third. You raised
the slogan that by increasing produc-
tion, you will solve the unemploy-
ment problem. But here by increas-
ling production you are increasing
unemployment. This is the fact and
reality. Factorieg after factories are
being closed. I am talking about the
economy, which is related to the
emergency, You have to understand
the very character of the economy
you are defending. Jute mills after
jute mills are being closed. Already
80,000 workers in the jute mills have
been declared surplus. They are
badliwalas.

17.06 hrs.

[SuR! BHAGWAT JHA AzAD in the Chair)

What is the result? In the industrial
field, there is chaos. Even a few days
ago, in the conference of State Labour
Ministers, the Union Labour Minister
openly stated that there are more
lo:Fouts, more layoffs and more
attacks on the working class. It has
appeared in the newspapers. This is
the atmosphere which the capitalists
and monopolists want. You are act-
ing as their instrument. What is the
result? Only day before yesterday,
Mr. Ramavatar Shastri said that
prices are rising. Immediately Mr.
Bibhuti Mishra said, “My experience
I'ls that the peasantry are not getting
adequate price.” I said at that time,
both are correct. The peasantry have
given more production, but they are
getting no price. In this very House
members have said that producers
who have produced more are getting
! price of their products less than 50
per cent of their cost of production.
that is why producers are not gain-
ing by the emergency. Mr, Ramavatar
Shastri said, “My wife goes to the
u arket every day to purchase things
and she knows how the prices are
increasing.” He is correct. Consu-
merg are paying more. To whom
have the fruits of the emergency
gone? Who is getting the benefits?
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The middlemen, hoarders, landlords
and capitalists get it because of the
protection given by the government
and because of the policy of the go-
vernment, This is the clasg policy
pursued by the government to defend
the vested interests. That is why you
want to stabilise this emergency.
What fis the economic coasequence?
If the peasantry lose their purchasing
power, the internal market is bound
to shrink. The peasantry are losing
their purchasing power, because they
do not get the proper price for their
produce. If production in the cloth
mills increases ang if purchaserg lose
their purchasing power, the stocks
of cloth accumulate unsold. There
develops a contradiction between the
internal market and the sources of
production. This is operating before
our very eyes. That is why there is
accumulation of stocks. The only way
out which the government jis think-
ing of is export. But when Tou ex-
port there is competition in the ex-
ternal market and you have to sell at
a cheaper price relatively. So, you
lose. That is why the employers are
wanting tax remissions and sub-
sidies and the government js giving
them. Nearly Rs. 100 crores of tax
remission has been granted to jute mil!-
owners. Even then they were not satis-
fled. They wanted that there should
be cash subsidy; and for every tonne
of jute goods, s cash subsidy is be-
ing provided, out of the money of the
common man. This is happening in
al] other industries. The tendency is
to reduce the cost of production, to
be competitive in the outside mar-
ket; and the main necessity for re-
ducing the cost of production lies in
bringing down the wage scale of the
workers first, and then the prices of
the raw materials. That is why the
jute growers are getting low prices
on raw jute; the jute mill owners are
gaining and the jute workers are
thrown out of jobs and their income
is reduced and their wage scale
brought down. The totality of the
picture is that the internal purchas-
ing power and the internal market
capacity are shrinking. The only
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thing that is emerging out of this
situation is the slogan for more ex-
ports, For effecting more exports,
bigger and bigger concessions to the
monopoly houses, and liberalization
of the old restrictiong are all allowed.
Concessions after concessions are be-
ing given to the big monopolists; not
only nationa] but also foreign mono-
polists and multi-national corpora-
tions. Emergency has provided the
most favourable conditions necessary
for them, because of the workers are
thrown out of jobs, they will natu-
rally resist; you don't allow them to
resist. If there ia parliamentary
democracy, at least the Fundamental
Rights must be in operation. In
that case the workerg will at least
have the right to expresg his opinion.
"He will have the right to protest;
he will have the right to form an
organization. He will even have the
right to strike. So you have deprived
him of this fundamental right. That
is why Emergency is necessary, in
your opinion. When the villagers are
exploited, you don't allow them to
register any opposition, even by or-
ganizing a demonstration. These
things had never happened in Indian
life; but now they are happening
before our very eyes. We work among
the working classes, We are a party
of the proletariat. We are in the
thick of it. The whole picture is very
clear. This is the clasg basig which
the Congress government is now de-
fending. But the most funny thing is
that when they are giving concessions
after concessions, and open conces-
siong to the big monopolists, they gre
incorporating the objective of socia-
lism #n the Preamble to the Consti-
tution, as if Indian socialism will be
built up by giving concessions to the
monoj olists, by suppressing the
warkirg class movement and by
suppressing the democratic move-
ment. Fortunately for them, people
are still are alive to reality; but reali-
ty will be dawned. You cannot ex-
pect that people will remain dum-
founded. That is why elections are

(Extension of Duration) 136
Amdt. Bill

provided. But you don't want to have
elections. You say that the atmosphere
is not favourable. When you prepare
for elections, all these forces will get
at least some scope to express their
views, to raise their demands and at
least to have the opportunity of pro-

testing against this type of brutal

oppression and repression. You would

not allow that protest. That is why

all the monopoly circles are not in

favour of elections at this stage. This
in now an open talk. There is no-

thing to be hidden. You come to

know much earlier that because Big
Business was not interested in elec-
tions, there will be no elections this

time. But you want to manoeuvre
and give the people the impression that
there will be an election. Only on

the 23rd, August last, the Minister

of State for Law said that there will

be elections in the normal course.

(Interruptions). We knew. The Law
Minister also knew. You are bound

by the forces which you are defend-

ing. You have lost the confidence of

the masses. We are very much in-

terested in defending parliamentary

democracy, because it would at least

give the right to gset up some organi-

zations.

At least some trade union activity
is allowed. We do not believe that in
your parliamentary democracy socia-
lism will be established. No, Socialist
democracy is a far higher ang diffe-
rent type of democracy, but we want
parliamentary democracy because it
wil] give scope to the workers who
are thrown out of jobs at least to
register some protest. Had 1t Leen
normal times, there would have been
a series of strikes...

SHRI SHANKERRAO SAVANT
(Kolaba): That is what you want.

SHRI SAMAR MUKHERJEE.:...
because you want to tie them hand
and foot and throw them at the feet
of the capitalist employers, big busi-
ness, and that is the biggest achieve-
ment which Mr. Gokhale claims,
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The economy is heading towards a
bigger crash, take it for granted, be-
cause you cannot withstand competi-
ition in the export market from other
‘countries, because in other capitalist
countries also the same crisig is being
faced and they are also boosting the
exports of their own industries. There
is intense competition in the export
market. Particularly in jute,we know
all the details. Bangla Desh is com-
peting with West Bengal jute pro-
|ducts. Other countries are also tak-
ing to jute. If China succeeds in the
Iproduction of jute, your jute industry
will completely collapse. In this way,
you will have to face bigger and
bigger competition in the export
market, and the internal market is
shrinking because the purchasing po-

er of the masses is going down,

You are saying that you are giving
riority to the directive principles.
'What are the directive principles?
e of the directive principles is that
the disparity between the rich and
he poor should be reduced, but in
practice you are giving more conces-
sions to the big monopolists and
throwing the workers out of jobs. Is
‘this the way of reducing the dispari-
ty?

This is the phenomenon in all the
capitalist countries, and this is one of
the basic laws of capitalism which
‘is based on the motive of profit. If
production is meant for profit, this is
the logical result, And parliamen-
tary democracy is based on capital-
ism. It is so in England, America,
France, everywhere. Nowbere in the

orld has there beep socialism under
a parliamentary democracy.

In the past people were allowed to
ast their votes freely because the
uling classes were in a position to
ormally influence the masses, but
ow they have lost that basis. They
are faced with a deepening crisis and
the entire burden of the crisis they
want to throw on the shoulders of
the workers, the employees, the pea-
sants, the poor masses, That is why
discontent with capitalist exploita-
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tion ijs bound to grow, and the more
the giscontent grows, the more the
ruling party loses its democratic cha-
racter, and they become more and
more anti-democratic. This is the
process, and this process is going on.
And now you have come to stabilise
the emergency and suppress parlia-
mentary democracy.

Yesterday the Law Minister said
that a party like the Marxist Com-
munist Party which believes in Marx-
ism should not talk of dgmocracy
because they do not believe in demo-
cracy. Democracy is the monopoly
of the ruling party here. Yes, we are
a Marxist party. We believe in
Marxism and Leninism. You know
that socialism was first established
59 years ago in 1917 in Russia under
the leadership of Lenin through the
Proletarian Revolution which, is call-
ed the November Revolution. We are
now in the midst of that month. From
that Revolution there emerged a sys-
tem which is called the Soviet sys-
tem. (Interruptions) I want that this
debate must go on here so that the
issues are made clear to the people.
Once you have taken up socialism as
your objective, you must know what
is socialist democracy, what is socia-
list system, how socialism has been
built up and how they have abolish-
ed unemployment, poverty and ended
the exploitation of man by man,

SHRI SHANKERRAO SAVANT:-
What has that to do with the exten-
sion of the term of the Lok Sabha?

SHRI SAMAR MUKHERJEE: Yes-
terday, I have been told by the Law
Minister that Communists do not be-
lieve in democracy.

SHRI H. R. GOKHALE: I did not
say that. What I said yesterday he
confesses today.

SHRI SAMAR MUEKHERJEE: I
would request you to consult the pro-
ceedings of yesterday.

MR, CHAIRMAN: Let us speak for
today on this Bill, not talk &% !
yesterday.
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SHRI SAMAR MUKHERJEE: 1
am reading from Lenin. In the course
of his reply to Kautsky where this
type of questions were raised regard-
ing democracy in general or parlia-
mentary democracy or there is no
democracy under the system of so0-
cialism, all these questions were dealt
with by Lenin. Lenin is more gutho-
ritative than me. I am quoting Le-
nin:

“Under bourgeois democracy, the
capitalists by thousands of trick—
which are more artful and effective,
the more ‘“pure” democracy is de-
veloped. .. .drive the people away
from administrative work from
freedom of the Press, freedom of
assembly, etc.”
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SHRI SAMAR MUXHERJEE:
Further, I quote:

“The Soviet government is the
first in the world (or strictly spea-
king, the second, because the Paris
Commune began to do the same
thing) to enlist the people, specifi-
cally the exploiteq people, in the
work of administration. The work-
ing people are barred from pertiei-
pation in bourgeois parliaments
(they never decide important ques-
tions under bourgeocis democracy,
which are decided by the stock ex-
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change and the banks) by thou-
sands of obstacles, and the work=-
ers know and feel, see and realise
perfectly well that the bourgeocis
parliaments are institutions aliep to
them, finstruments for the oppres-
sion of the workers by the bour-
geoisle, institutions of a hostile
class, of the exploiting minority....

The old bourgeois apparatus—the
bureaucracy, the privileges of
wealth, of bourgeois education, of
social connections, etc, (these real
privileges are the more varied the
more highly bourgeois demo=
cracy is developed)—all this dis-
appears under the Soviet form of
organisation. Freedom of the press
ceases to be hypocrisy, because the
printing-plants and stocks of paper
Rre taken awav from the bour-
gevisie.”

“The same thing applies to the
best buildings, the palaces, the man-
sions and manor-houses. Soviet
power took thousands wupon thou-
sands of these best buildings from
the exploiters at one stroke, and in
this way made the right of assembly
—without which democracy is a
fraud—a million times more demo-
cratic for the people.. . .”

I am not reading the whole thing.
This is Lenin's quotation:

“Proletarian democracy is a mil-
lion times inore democratic than any
bourgeois democracy; Soviet power
is a million times more democralic
than the most democratic bourgeois
republic.”

This is the outlook of a Marxist in
regard to democracy. In other socia-
list countrieg where socialism has been
established like China, North Korea,
Vietnam and Cuba— I have brought all
literature—they are all completely
different types of democracy. This is
the direct democracy which is built up
in a socialist country., This is Cuba’s
new Constitution; I am quoting from
that:
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“Another important fact in his
opinion is that the draft constitution
and the way in which it was sub-'
mitied to the consideration of the
population, reflect the reign in Cuba
of true democracy, different from the
so-called representative democracy.”

“Almost six million citizens de-
bated it ang made suggestions for
changes before approving it. The
draft wag then carried to the Party

| Congress (December 17 to 22, 1975)
which studied and approved it.”

“That is democracy, That is Cons-
titutior which ccmes out of the peo-
ple, is of the people and for the peo-
ple and genuinely responds to the
interests of the people, It is not only
in its contents but also the way in
which it hag been made that tiue
democracy in our country is reflect-
ed.”

There is socialist democracy in a
socialist country, That is calleg pro-
letarian democracy, and that demo-
cracy is directly the rule of the people,
That is why they say, in a socialist so-
ciety, the people are the real masters
of the societv. There are no capitalists
to exploit the common people; there
are no landlords to exploit the pea-
santry; there is no profiteering. You
have taken your objective as socialism,
and when you have taken ‘socialism’
as your objective, you should have the
mind to learn from the socialist coun-
tries. When you say that the Marxists
should not talk of democracy, this
shows that you are still having the old
bourgeols prejudice against the socia-
list society, and this anti-communism
is still lingering in your mind. Or, out
of sheer ignorance. you might have
saig this. My point is that Parliamen-

ry democracy is still in existence in
India, though in a gasping condition.
We have to defend the democratic
rights of the people, Immediately, the
[Emergency must be withdrawn: imme-
(diately all the leaders who have been
arrested must be set free. What the
arguments given by the Law Minister
/mean is: You are counterpoising eco-
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nomic advancement of the country snd
democracy. That means, if there is
democracy, there is no advancement;
democracy is opposed to advancement.
Thig is the counterpoising made by the
Law Minister here, If that is the rosi-
tion, then it shows that you have turn-
ed totally anti-democratic. It is a
very great danger to our country,

I want that this Bill must be with-
drawn and full preparations must be
made for free and fair elections, Before
that, the Emergency must be with-
drawn because people must be given a
chance to express their will. This is
the meaning of democracy. People must
be given a chance to express their de-
sire on which type of Government they
want, which system of administration
they like, which type of society they
want to build, In socialist countries,
there is the right to recall, The right
to recall means that people are sover-
eign, people will decide whether a
Member will remain in the House or
not. So, thig position must be serious-
ly thought over, The policy which the
Government is pursuing now must be
immediately stopped and all arrested
leaderg must he released angd censor
must be withdrawn, Time should be
given for free and fair elections so that
people can express their views freely.
If you are not afraid of elections, why
are you opposing these now? This only
shows that psychologically you are very
much afraid of the people's verdict.

With these words, I oppose this Bill.

SHRI C. M. STEPHEN (Muvattu-
pupha): Mr, Chairman, Sir, I am deep-
ly thankful to Shri Samar Mukherjee
for the speech that he has made. This
speech has relieved us of the necessity
of explaining the justification for this
Bill. The speech has eloquently told
us why the Emergency must be retain-
ed. why the Bill must be passed and
why the elections, that he was speak-
ing of, should not be ordered imme-
diately. He has told us the political
purpose of the Communist Marxist
Party, In his view, the democracy that
we have today is a bourgeois demo-
cracy and that, according to him, is
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an instrument of oppression, and,
therefore, it must be replaced by
what he called a Pproletarian de-
mocracy. This line, the Marxist Com-
munist Party has been taking all
along and that was one of the major
factors, as far as 1 know, for the
split in the Communist Party.

We find a strange situation in India
today. The people, I mean the political
parties, are divided in two camps. We
fing certain parties are opposing the
Emergency and they are the Jana
Sangh, the R. S. S, the Anand
Margis and the whole breed of
them. You aiso find the Marxist
Communist Party hobnobbing with
them  negotiating with them and
coming to some arrangement with
themn, because the purpose is common.
The purpose is to demolish what, ac-
cording to the Marxist Communist
Party, is a bourgeois democracy, to de-
molish what, according to the Jana
Sangh and RSS band, is a secular so-
cialist democracy. They agree on one
thing that this must be abolished, They
bid with one another and day-dream
that once the demolition takes place,
the Marxist Communist Party would
come to power, The reactionary forces
also day-dream that the power can be
taken over by them. This conspiracy
started not today, not yesterday. This
conspiracy had its full manifestations
and blooming in what is known as
‘grand alliance' on the eve of elections
in 1970.

The Marxist Communist Party raised
the absurd slogan of a third block, but
they joined hands with the reactionary
forces of princes and everybody. They
demonstrateg this attitude in Kerala
when they were in power. When they
took this policy rather too far, the
United Front split and the Marxist
Communist Party had to leave the
power in Kerala. But they have not
learnt the lesson, they are still carry-
ing on their red book. Which Marxist
in the country, which democrate in the
country, which political student in the
country hag not reag the Lenin's
speeches. He has given an extract of
it from out of the context. He has
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said that Lenin for all times to come
l}as condemned, what he terms, as the
bourgeois demuocracy. The point is that
they have not learnt the lession. The
result is that the Marxist Comununist
Party today stands completely isolated
from the international communist
world. There j5 no communist country
in the world to own Marxist Communist
Party. Not China, not Soviet Russia,
nobody, not even Albania is prepared
to own you. Nobody is prepared to
own you. Isolategq completely from
the international communism, isolated
completely from the socialist move-
ment of India, isolated completely
from the democratic movements of
India and having been taken as a child
in the arms of the RSS, the Jana Sangh
and the Anand Marg and with no poli-
tica] salvation to look to, you are com-
ing to this Parliament of India and
read out and tell us what the Parlia-
ment should do and what it should not
do. Sir, I, in my parliamentary
career, have not seen anything more
ridiculous than this, Should he not
realise that we are political students?
Should he not realise that we too have
read something, we have also read the
political literature of democracy the
Marxist literature and Mao's litera-
ture? We also have read something of
that, As 1f he iz the whole repository
of the quintessence of all the 60
volumes that Lenin wrote, he is com-
ing ang reading it to us! Anyway that
is a very irrelevant matter,

The only reterant matter is: What is
their strategy? He has declared their
strategy and that is to demolish the
bourgeois democracy. He comes here
and asksg you and all of ug to go to the
people. He speaks of elections. Last
time when the first extension Bill came,
his colleague, Mr, Chatterjee was
speaking ang I have got his speech
with me. Ile said, ‘ Go back
to the people and get their
mandate’. They also sometimes
think of the mandate of the people.
Is it that they want us to go for
elections? Is it to get the mandate
of the people? Or is it a ruse to
see that the saboteurs in the coun-
try can be set at large so that his
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policy of destroying the bourgeois
 democracy can be achieved?

That ig exactly their purpose. The
! purpose is absolutely clear.

They speak of mmandate. There-
fore, they too at times consider that
by election there can be a mandate
of the people. But do they accept
the mandate of the people? In 1971
we went to the people and got their
mandate. But did you accept that
the people gave ug our mandate,
that the Government of iBhar got
its mandate, that the Government of
Gujarat got its mandate, that the
Government of Kerala got its man-
date, that the people gave them their
mandate? You are not prepared to
concede that election result will be
reflected in the mandate of the
people. Then all your ery for election
is only an exhibition of rank, rotten
political hypocrisy and it is not for the
mandate of the people,

You never want the mmndate of
the people. If you concede that
there is a mandate of the people,
then what is your allegiance to the
' mandate of the people? You repu-
diate the mandate of the people in
this Parliament, you  repudiated
the mandate of the people in Gujarat.

You repudiateq the mandate of the
people in Bihar, you repudiated the
~mandate of the people jn Kerala
who rejected you and accepted the
' United Front as the repository of
their confidence and you carry for-
ward a campaign. You create unholy
sceneg here. You created 3 scene in
| Kerala which Mr. Chandrappan in
'his gpeech last time characterised as
‘the chappal democracy’ which you
‘demonstrated there.

You have wonderfu]l friends to join
hands with. You speak of mono-
polists. Who are your comrades? Have
you got the Communists of this coun-
try as your comrades? Have you got
the socialists of this country as your
comrades? ]
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You have got your comrades in the
Jana Sangh, RSS and the Ananda
Marg. Am I to take a new philoso-
phy that you are advocating that the
RSS, Ananda Marg and the Jame
Sangh are the true Marxist-Leninist
democrats? Is that the socialism
that you want us to accept? You
are joining hands with several of
them and telling us that there is
monopoly capitalism here. Well, if
monopoly-capitalism is there, wyou
must fight, you must have the man-
liness to fight ug and them, even
alone if need be. But speaking and
basking under the sunshine of these
illiterate-haunted parties you are
coming and telling us what democra-
cy is, what progress is and what
socialism is! You are only vilifying
the name of Lenin and hjs corpse
will turn in the grave if you are
quoting Lenin in the Parliament of
India. That jg their past and that
is their history. Rejected by the
people you are coming and telling
us these things!

What is it that brought the Emer-
gency in this country? Let us look
at jt.

There were two aspects. One is
the positive aspect; the pther is the
constructively negative aspect. The
constructively negative aspect is
declaration of war pgainst the anti-
democrat; of this country, against
the anti-socials of this country.
The marxist communist party has
always been shielding the reactiona-
ries in this country, That is what
they have always been doing. Who
does not know what the position in
the country was? It is writ large in
the history. It is absolutely clear.
Everything was cracking and you
were succeeding in your attempt to
smash what you call the bourgeois
democracy but which according to us
is the haven of the freedom of the
people and democracy which we
want to defend. Therefore Emergen-
cy was declared. For what purpose?
The purpose was t0 put under mana-
cles the persons who wanted to sabo-
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tage democracy in this country. That
was the negative purpase., Let us
be very clear about it. And what
happened? If we look into the jeils,
who are there? Certainly some
politicians are there. They have got
to be there. Have you ever seen
such large pumber of exploiters,
blackmarketeers etc. being caught up
under MISA and kept in jail? Have
you ever seen it in this history of
our country? You are speaking
about the price rise gnd all that.

The picture is very clear. What
was the pogition before the Emer-
gency? What js the position after
the Emergency? Has mnot the posi-
tion improved? Would you deny
that the position has not improved?
If you deny, that means, you are
keeping your head duck in the soil
and therefore you cannot see what
is happening around you. May I ask
you a question?

Am I to take you as a revolutionary
party or not? In which history has a
revolutionary party sunk in the way
you are sinking today? You are acting
cowardly certainly. Then why are vou
not leading the people against the
Emergency? It is not because you do
not want if but you know that the
people have learnt enough of you and
your call to the people will not be res-
ponded by them. You know it very
well. Otherwise in the past 19 months
or 20 months you would have let the
people against what you call the posi-
tion of betrayal against the people of
this country. You have failed there.
People are not with you. You are
aware of that. That is the real posl-
tion.

Then, what is the positive aspect?
The positive aspect is this. The eco-
nomy must be strengthened. Discip-
line must be restored. National wheel
must move forward. The nation musf
come by itself, self-discipline must be
instilled and our people like oneman,
must stand up to the rest of the world
and India must come forward to its
own, and must march forward. That
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was the positive aspect of it. Nobody
except one who has closed the windows
of his heart to the realities would
deny this. You say it has improved
because the instrument with which vou
tried to smash the democratic appa-
ratus, the butcher's axe against the
democratic structure of the country,
has been taken away from you, and
you have been disarmed for the time
being. You want the butcher's axe
back to destroy the democratic struc-
ture of this country. This is what has
happened according to us.

Now, therefore, the question comes
to this.

Now, that one year has gone by.
Another year is to begin. Are we to
restore the old position and put all
these forces back so that they may
renew their attack against the demo-
cratic structure? It is not asg if so
long as Emergency is there, there shall
be no election. Certainly not. Ewven
in Emergency, there can be electiom.
But the point is: whether ordering of
an election will necessitate taking up
certain steps which will give a new
lease of life to the forces which now
have been put under bridle, in their
efforts to undermine the democracy.
That is the question. Have those for.
ces, according to us, they have not
been completely inactivised, not re-
thought their position and reformed
themselves” If we feel that (hese
forces will get a new lease to start
every where, then, we will be betray-
ing the people of this country and the
democracy in this country, If we
allow the enemy of democracy to have
a new attack against these democratic
forces, they are considerably to be put
under restraint. This is one thing thaf
has to be considered. According to
us, the forces have not disappeared.
They are still active and no rethinking
has taken place.

Look at the price front. The prices
shot up very recently. And it was
brought down again. How does the
price shoot up? Not because of any
economic forces at all if it were so—byf
because Government came with a de-
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claration that some stern measures
would be taken, if the prices did not
, come down, it came down. The prices
shot up on an all-India plane from
Kashmir to Cape Comorin. Govern-
ment came out with a declaration and
took steps and so the prices slumped
again. This shows that the prices are
being manipulated; this also shows that
the anti-national conspirators are still
active. ‘This shows that their back-
bone has not been broken. This shows
that the nation will have to be rare-
ful against these manipulators—these
anti-democratic and anti-people
forces. That is one aspect of it.

Emergency was being slightly loos-
ened; persons were being released. We
know that quite a number of them are
being released. What are they doirg?
What are they up to? We have infor-
mation that they are back to the old
type of confabulation and conspiracy
in order to renew their fight against the
democratic forces in this country.
Among them are the Jansangh and
R.S.S. fellows. We know what is
happening. Therefore have they re-
thought their pesition? Have they re-
considered their position? They are
still in the era of half a century back
speaking about bourgeois democracy.
Do you want to take the blood of
bourgeois democracy? Do you want
us to allow that? Do you want o
smash this democrafic system so that
it may germinate germs which will
‘corrode the basic structure of demo-
cracy? Do you want us to do that? So
long, our assessment iz that these for.
ces have not reformed themselves and
have not come to the line of a demo-
cratic structure in the country. Till
such time, the nation has got to be
vigilant. Let us remember that after
the second world war, many count ies
were liberated—a large number of
them lost their democratic structare.
India alone keeps its democratic struc-
ture and democratic form. Do you
want to smash that democratic struc-
ture? So long as you try to protect
such democratic structure, it is per-
fectly all right. That continues to be
there. Do you want to smash 1t? *We
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intend to protect our democratic struc-
ture by putting fences and trenches
against that attack. Whoever tries to
attack that, will be manacled and kept
under restraint.

Therefore, is it an affront to defend
the democratic structure which you
want to smash? And this is what has
happened. That has got to be looked
into. That is another aspect of it. So,
the question is not whether the emer=
gency must continue or not. That is
not the question. It is not the ques-
tion whether in an emergency, elec-
tions can take place or not. But the
question is whether the forces which
necessitated the emergency have heen
put under complete restraint or not.
Well, Sir, according to me—I am: not
speaking for my party here—and ac-
cording to my personal information,
there is no other alterantive except
this. Those persons who connived at
the destruction of the democratic struc-
ture of the country must learn a lesson.
They should reform themselves and
come to the right path. So, if our
democracy is to survive here, then the
backbone of these evil forces must be
broken, That has got to be done.
There is no other alternative. Now,
why do they want elections! As the
Law Minister said, “Who can doubt
that the people of this country will
accept with an overwhelming majo-
rity the leadership of Smt. Indira
Gandhi?” Look at the meetings she is
addressing! Look at the meetings
Shri Sanjay Gandhi is addressing!
Look at the meetings which are being
addressed by the Congress leaders and
the Ministers! And also look ai the
meetings you people are trying o
address. It is not as if meetings are
not being allowed to be held. Let Mr.
Samar Mukherjee come to Kerala and
I can show him how Mr. Gopalan was
going from place to place and address-
ing the meetings condemning the 42nd
amendment to the Constitution. If the
people do not gather at your meetings
then we are not to be blamed. I am
saying this if the result of the election
is the question then this is the time
for the Congress to go to the elections.
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Why do you want to have elections?
Do you expect to come to power and
unseat us? It is not so. The purpose
of your saying to hold the electicns is
not to unseat us but it is a camoufiage
behind which you want the status
quo and anarchy to be restored in this
country. Kindly remember we are
also politicians. We know the interests
of the people and, therefore, we stand
by that.

There is another slogan which our
friends from the CPI will be raising.
They ask us: Emergency is all right.
Forces are still at large. We have got
to be careful about them but conditions
are not now bad and, as such, why not
go to the people and get the mandate,
This is a very tempting slogan they
will be raising before us. I was read-
ing Mr. Chandrappan’s speech on the
Kerala Bill wherein he said:

“Conditions are good for the elec-
tions. The country is ready for elec-
tions. I am sure Congress party will
definitely win.”

This is what he said. Well, Sir, there-
fore why not go to the people and get
the mandate. This is a very tempting
guestion. Sir, at this stage ] am re-
minded of a parable which happened
in the life of Jesus Christ. After his
long fast he was taken to the pinnacle
of the temple of Jerusalem and asked,
“Look at the multitude of the people
down here. Why don't you make a
jump? God will send the angels o
save you and also the people will be
convinced about you." Jesus Christ
said. “Don't tempt your God?” This
is the reply which he gave. Definitely
it Christ had jumped angels would
have come and held him up. No hurt
would have come to him. Likewise, if
we hold the elections certainly we will
win. People will take us in their
arms but the question is whether
election prospects is the only issue
involved in this because only then
we should go to the polls. But
that is not the issue involved.
The issue involved is the repercus-
slong in the country. What hap-
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pens to the emergency? Will the
anti-democratic forces not get a new
lease? That is the question. We
have got to look at it that way.

If the CPI feels that gll the dark
forces have gone, by all means we
must think of it. But if they agree
that the dark forces are still strong,
then the emergency which we had
will have to continue for some time
more. That ig what 1 would say.

One more point. We have glso to
take note of the positive aspects.
These positive aspects of the emer-
gency will have to be consolidated.
In the gains of the emergency, I will
give number one priority to disarm-
ing of the anti-democratic forces, a
thing which I have already empha-
sized. The next gain of the emer-
gency js discipline. Incresse in pro-
duction is another positive aspect.
A gense of dedication that is there
is on the positive side. A sense of
self-confidence in the nation is on
the positive side. Raising of the
stature of the nation in the interna-
tional world is another positive as-
pect. The capacity of the leader of
the nation to speak ogut the feeling
of the whole nation to the whole
world and the whole world listening
to her as if 80 crores of people who
have performed a miracle are speak-
ing out to the world—that is on
the positive side. These positive
aspects have got to be consolidated.
We had 27 years before the amer-
gency: we have a period after the
emergency of 18 or 19 months. Just
make a comparison. The proof of
the pudding is in the eating. 1In
these 19 months, the nation has made
a progress as never before. That
does mot mean that the democratic
process is to be smashed. If the
democratic struclure goes, the nation
will have no moorings at *:11- The

ie structure has got to re-
,:;:@;:at is an article of fafh
r

with us.

There is snother thing. Take Bri.
tain's case. We know they do not
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ve w written constitution. The

of Parliament iz five years.

have no power to extend it.

ut yet in the war period, they ex-

tended it. So by extending the period,

the mandate of the people is not lost.

They are also elected for a five year

period. But for certain reasons, they
had to extend the period.

We have to take care of the in-
terest of the people. Here the cor-
rect pote was struck by Shri H. N.
Mukerjee when he was speaking on
a similar Bill last year.

| SHRI INDRAJIT GUPTA (Ali-
L:\re): You are quoting Satan?

SHRI C. M. STEPHEN: I am
quoting Shri H. N. Mukerjee. I
consider him a great democrat,
Therefore, I am quoting him. He
gaid:

“But the position has to be re-
conciled in the interest of the
people because the danger is still
there; the dangers which call for
the emergency have still to be
fought efficiently ang for that rea-
son if you want extension of the
life of the House of the People,
after all it is a flea-bite. It is a
drop in the ocean, to speak, so far
as time is concerned. Our people
have inherited the idea of acquies-
cence in maintaining the status quo.
The heavens would not fall. But
we have to justify ourselves to the
people, tell them aspecifically and
earnestly that we are going to do
these things objectively. If you do
not, then we shall become the butt
of ridicule and that would be bad,
that would detract from the effi-
ciency of the struggle against neo-
fascism, the gtruggle for the achie-
vement of people’s objective.

Therefore, I would gsay that it is
’ a great pity that Government
does not come forward before the
people with explanation of its
intentiong which would make
sense...”
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They must explain the position. I
am explaining the position.

SHRI INDRAJIT GUPTA: When
was it made?

SHRI C. M. STEPHEN: When the
Bill was moved here last time.

Therefore, the question is whe-
ther the forces are still active,
whether those forces must not be
fought, whether the neo-fascist for-
ces are still at Jarge or not, whether
they must be fought. If they are to
be fought, extension is called for, an
extension which, according to 'Shri
H. N. Mukerjee, is only a flea-bite in
the long time spectrum in which we
we are functioning. Within s
one year, the things done do uot
show that we could put them under
full control. It is in this context we
should view the specious suggestions
made by the Marxist Communist
Party. Thely are still dreaming of
the long struggle, dreaming of
strikes, dreaming of sabotage, dream-
ing of smashing the bourgeois demo-
cracy. Bourgeois democracy may be
according to them, but this is a demo-
cracy by which we swear, for which
we will give our blood.

18 hrs.

Whoever comes against it will
have an axing at our hands and is
not going to be spared. That is the
position. Therefore, this is an =ffort
to defend deinocracy against enemies
of democracy. Let it be known and
let it be understood and there shall
be no apology about it. Owur assess-
ment js that the time has not come
when the anti-democratic forces
could be agllowed to have a new
lease of attack against the democratic
structure. That has got to be res-
tored gradually. Gradually demo-
cracy has got to be strengthened,
gradually the gaing of democracy
have got to be consolidated, gradual-
ly the persons who are now descend-
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ing on democracy and bedraggling
of democracy must be brought to a
sense of realism and back to the
path of understanding of the demo-
cratic structure. In that spirit in a
spirit of Service to the nation, in a
spirit of a sense of realism, in a
spirit of battlecry against timely
democratic forces, in a spirit of the
manly defence of democracy which
our forefathers in their struggle
handed down to us, the spirit of the
structure of the democracy must be
protected against the aiti-democratic

Amdty, Bill

evil force, the detractors of the de-
mocracy, of the left and the right.
We renew our pledge that democracy
be strengthened and for that pur-
pose, the elections be postponed so
that the gains of Emergency may
continue. I support the Bill.

18.02 hrs.

The Lok Sabha then gdjourned till
Eleven of the Clock on Friday, Nov-
ember, 5, 1976/Kartika 14, 1898
(Saka).
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